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COUNCIL OF STATE
Friday, 15th November, 1946. .

The Council met in the Council Chamber of the Council House at Eleven of the
Clock, the Honourable the President iri the Chair.

QUESTIONS AND ANSWERS
INDIANS IN FRANCE

66. THE HoNoURABLE Raja YUVERAJ DUTTA SINGH : Are Government
aware that Mr. Girja Mukerji, former Ambassador at Vichy, of Netaji Subhas
Chandra Boe’s Azad Hind Government, has appealed for “food, clothing, and -the
minor amenities of life”’, to “survive the forthcoming winter”’, on behalf of himself
and the personnel of the Azad Hind Government ? Have they mads enquiries, and.
will they make a statement regarding the number, whereabouts, and the ocondi.
tions of these persons, and what has been done for their relief ?

TEB HONOURABLE MR. A, V. PAI: The Government of India have no infor.
mation about the firet part of the question. An Indian Military Mission has been
established in Berlin, one of whose functions is to trace the whereabouts of Indiana
in Austria and Germhany and to look after their interests. So far 69 out of 92
Indians who were thought to have been in Germany have been traced and every
effort is being made to repatriate them to India. Indianswho are in France or in
other European countries in which the Indian Military Mission, Berlin, has no autho-
rity can approach the local British Consular authorities for assistance. The Govern.
ment of Indis are making every effort to assist Indians abroad, both in regard to
the provision of the necessaries of life and in the matter of their repatriation.

~

MANUFAOTURE. OF FOoUNTAIN PENS

67. THE HoNOURABLE Rasa YUVERAJ DUTTA SINGH : (a) Are Government
aware that among the post-war industries which have come into existence in India
is the manufacture of fountain pens ? If so, what steps have they taken to proteot
this infant industry trom unfair foreign competition ?

(b) Isit a fact that the President of the Reynolds Pen Company of New York,
U.8S. A, is sending out a chartered plane with about 100,000 fountain pens for Karachi
and that this firm has already sold in Karachi over 12,000 such pens recently ¢ What
steps have Government taken to prevent the Indian markets from being flooded by
foreign products to the detriment of Indian industry ?

{¢) Are they aware that a firm in Karachi recently secured an order from Cairo
for the suppiy of 100 gross nibs for use in fountain pens ; and that this order was con-
firmed by the firm in Cairo, which opened a letter of credit on the strength of the
(onfirmation given by the Assistant Export Trade Controller, Bombay, that exporg
of these nibs was free, and no licence was required ?

(d) Are the yaware that when the goods were ready for despatch, the Assistant Trade
Controller in Karachi refused permission for export, and the Assistant Trade Controller
Bombay, also cancelled his original letter of confirmation, and this cancellation wag
upheld by the Chief Controller of Exports to whom the matter was ultimately re.
presented ?

(e) Are they aware that this decision has seriously injured this indigenous indus-
try ¥ Have they made an enquiry into this case, and will thoy state the facts and
also the steps taken in this connection ?

Tae HovouraBLE Ma. Y. N. SUKTHANKAR : (a) As far as Government
e aware a fow concerns established before the war and one established a‘ter the-
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w.a.r, are manufacturing fountain pens from imported parts and raw materials.

The grant of protection to an industry is usually preceded by an inves'igation by
the Tariff Board and such an investigation can only be undertaken if the applicant
establishes a prima facse case for protection. An application for protection to
the fountain pen industry was received in April last but detailed particulars required
fo:iloonsideration of the case, asked for from the applicant, have not yet been fur-
nished.

(b) Government have no information that the President of the Reynolds Pen:
Company of New York is sending out a chartered plane with about 100,000 fountain
pens for Karachi and that this firm has already sold in Karachi over 12,000 such
pens recently. Licences for import of fountain pens from the U.S.A. are granted
freely against definite offers for supply. So far as can be readily ascertained from

he records available here, import licences for over 40,000 gross fountain pens have
poen issued ‘and it is not impossible that the reported import of 100,000 fountain

ens by the Reynolds Pen Company of New York is covered by these valid import
Hwnws.

Ordina.;ily 'imports of goods from abroad are either completely prohibited or
restricted in cases, where the application of a liberal licensing policy is likely to cause
«undue injury to the Indian industry. o

(c) M/a. G. V. Advani & Co., Bombay, approached the Export Trade Controller,
Bombay, on 4th May, 1946, for export of fountain pen nibs to Middle East, South and
West Africa. The Export Trade Controller, Bombay, under a misapprehension
informed them that export licences are not necessary for the export of these nibs
provided they are of indegenous manufacture.

(d) The Karachi Office of the same company wrote to the Export Trade Controller,
Karachi, stating that they desired to export Indian madoe fountain pen nibs
to Egypt and asking whether there are any restrictions on the export of the same.
As ‘“fountain pens’’ are included ia part D of the Export Trade Control Notification
and as the ruling given by the Export Trade Controller, Bombay, was contrary to
the existing instructions, the Export Trade Controller, Karachi, referred the matter
to the Chief Controller of Exports, who informed him that export of fountain pen

. nibs should continue to be refused in view of the existing instructions. In the mean-
time the Export Trade Controller, Bombay, also was apprised of this position, who
cancelled his letter to the Bombay Office of this firm.

(e) The question of liberalising the existing instructions in regard to the export
of Indian-made fountain pens and parts thereof, is under the active consideration
of the Government of India, and final orders are oxpected to issue shortly.

Tae HoNoURABLE MR. V. V. KALIKAR : Will the Honourable Member give
the number of concerns that were established before the war for the manufacture of
fountain pens ?

Tae HoxoURABLE MR. Y. N. SUKTHANKAR : I must ask for notice of that
question, Sir.

INpo-CHINESE TRADE, ETO.

68. TaE HoNourABLE Raja YUVERAJ DUTTA SINGH : Is it a fact that the
Chinese Government have made representation to the Government of India for
simplification and if possible removal of restrictions on movements of Chinese and
Indians from one country to another, for facilitating Indo-Chinese trade and oultural
developments ? What has been thé Government’s response to tkis request ; and in
what respects the position has been improved ? '

TaE HoNOURABLE ME. A. V. PAI: Yeés. The general question of the extent
to which the existing visa regulations can be relaxed is at present under consideratior
of the Government of India and an early decision is anticipated .
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STATEMENT BY CONGRESS ON REGULATIONS, ORDINANOES; ETO.

69. THE HoNOURABLE Raja YUVERAJ DUTTA SINGH-: Has the attention
of Government been drawn to— .

(a), The following statement in the LN. Congress election manifesto of 1936 :—

““The Congress representatives will take all possible steps to end the various
Rogulations, Ordinances and Acts which oppress the Indian people, and smother
their will to freedom " t

(b) The Fundameéntal Rights as defined in the“Congress resolution passed in its
Karachi session in 1931, which condemned detention without trial, issue of Ordinanoes
and other arbitrary acts of an irresponsible bureaucracy ¥

4=5((:) The following solemn declaration in the Congress election manifesto in
1946 :—

() * Congress envisages a free demooratio state with the fundamental right
and civil libertios of all its citizens guarantesd in the constitution ” ?

(#) “ Largo numbers of our countrymen are still 'in prison, and obstructions
in the way of holding public mectings still continue in many places ** ?

(d) Will Government stato why oven on the advent of National Government at
the Centre and the Congress Ministries in most of tho Provinces, Ordinances have
been issued authorizing detention without trial, arbitrary imposition of colloctive
fines, oxecutive control of public meetings, serious curtailments of the civic rights
of the people, and the continuanoce of tho provisions of the Defence of India Act and
its Rules, in some form or the other ?

TaE HoNOURABLEMR. A. E. PORTER : (a), (b) and (c) (i) Yes.

(¢) (¢3) I have been unable to trace this quotation.

(d) I canreply only for the Central Government. Since the Interim Government.
took office, no Central Ordinance containing provisions of the nature indicated has
been promulgated.

SUPERINTENDENCE BY THE CENTRE OVER PROVINCES .
70. Tae HonouraBre Mr. SURPUT SINGH: Will Government state ¢

(a) Whether under the existing constitution thc Government of India possess
indirect powers of control and superintendence over the administration of &
province when some unprecedented calamity or emergency, such as famine,
pesti.lence,? cyclone, flood, pest or une:mmon outburst of f;wleasnese overtakes
the latter

(b) Whether the Province of Bengal which has had to suffer so much by reason
of its close proximity to the eastern theatre of war has not of late got help
from the Government of India during such calamities in-the exercise of their genera 1
powers of superintendenge over the provincial administration ;

(¢) If the answer to (a) is in the affirmative, whether the Government of
India considered the question of exercising such powers when they were apprised of
the most terrible happenings in Calcutta in August last and of unprecedented
organized lawlessness and hooliganism in Dacoa in September and of unheard of and
organized arson, loot, abduction of women and forcible conversion in Noakhali in
October in the Province of Bengal ;

(d) Did they exercise such powers ; if not, why not ?

Tre HoNouraBLE MR. A. E. PORTER : (a) The Home Department is not
concerned with calamities such as famine, cyclone, floods or pests. The maintenance
of law and order is primarily a responsibility of the Provincial Governments. The
question of superintendence by the Centre is & matter of interpretation of the law and
I refer the Honourable Member to the relevant provisions of the Constitution Aot
on this question. '

(b) The Government of Bengal has received and will doubtless continue to receive
assistance of various kinds from the Government of India, without any question -
atising of such assistanoce being pendered in the exercise of any power of control.
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(¢) to (e). AsI have said in answer to part (a) of the question the powers, if any,
possessed by the Government in this respect are a matter of interpretation. On this
there is room for a difference of opinion and I have no doubt that the Honourable
Member will appreciate the position of Government in not intervening in this matter.

TRANSMISSION OF RApIo MESSAGES BY THE MILITARY ON DirEcT AcTiON Day

71. Tree HonNoumraBLE Mr. SURPUT SINGH: Wil Government state:

(a) Whether they are aware that radio messages were transmitted at short
intervals from the wireless station at the Calcutta Fort during the Muslim
League’s Direct Action Days in Calcutta in August last ?

(5) If not, whether they propose to hold an enquiry into the truth or otherwise
of the matter ?

(¢) But if the answer to (a) is in affirmative, then (i) the ultimate destination
of those messages ; (i5) at whose behest they were sent ?

(d) Whether the Commander of the Garrison at Fort William in Bengal and
his Deputy Brigadier General were timely apprised of those messages of the

disaster that was impending upon Calcutta on 16th August and the three subse-
quent days thereafter ?

(¢) Whether those military chiefs gave timely information and warning to the
Civil Authorities in Caloutta of the apprehended danger and trouble ?

_ (f) If so, to whom and exactly on what date and at what time ?

(9) Whether it is a fact that between 8 and 9 in the morning on 16th August
last one such message carried some such text : “Rajabazar, Muslims are preparing
to attack the neighbouring Hindu localities ” ?

(h) Whether the texts of all such messages recorded at the Fort during the period
referred to will bo given out either to the public or to the Calcutta Disturbances
Inquiry Commission ?

TrE HONOURABLE SARDAR BALDEV SINGH : (a) It is a fact that during the
Calcutta disturbances those messages were transmitted from the Calcutta Fort.
They were on a wave-length for Calcutta only and not for areas outside.

(b) Does not arise.™

(¢) The messages were addressed to the troops and consisted of reports on the
situation to enable troops to know what was happening throughout Calcutta.

(d) As the messages were issued by the military authoritics, they were
naturally aware of their contents before issue.

(¢) The messages were based on information received from the civil authorities
and the military had no exclusive information.

(f) Does not arise.

(¢)and (k) No, Sir. The messages were broadcast at 9-45and 10-450n the 16th
August but neither contained such a message as is referred to by the Honourable
Member. The texts of all such messages, which as stated were based on mfo.nqa.tlop
received from the civil authorities, will certainly be available for the Commlquon if
they wish to see them.

MAKUFACTURE OF BOBBINS

72. Tar HoNouraBLE MR, SURPUT SINGH: Will Government state:

(a) Whether they are aware that an industry has sprung up in Ca.lcptta. and
its suburbs for the manufacture of wooden bobbins of all shapes and sizes since they
ceased to come from abroad during the latter years of the war ?

(b) Whether these country made bobbins have fully met the requirements
of the numerous jute and cotton mills in Bengal when foreign-made bobbins became

goaroe in the market?
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(c) If the answers to (a).and (b) arein the affirmative, what steps they have taken
or intend to take in order to afford somesort of impetus to the country’s nascent
industry so that it may survive foreign competition ?

TeE HoNoURABLE MR, M. W. M. YEATTS : (a) Yes, Sir.

(d) No, Sir. ‘

(c) Assistance has been given to bobin manufactures all over India in the procure-
ment of raw materials such as timber, terne plates, varnish, white spirit and mineral
turpentine. The industry has asked for taritf protection and the question is under
consideration. '

MANUFACTURE OF PLYwWooD BuXEs

73. TrE HoNourasLE M. SURPUT SINGH : Will Government state :

(a) Whether an industry has arisen in Bengal  for the manufacture of
plywood boxes for export of tea chests abroad ?

(b) If the answer is in the affirmative, the reason why the manufacturers
of such tea-chests are not afforded the metal bands and nails for the manufactuge
of chests at control price but are required to get their supplies in those lines
from the indentors of such chests?

(c) Whether they propose to remove such control by -the indentors and to
allow the manufacturers of chests to obtain direct the bands and nails accord-
ing to their requirements at control prices *?

TaE HoNOURABLE MrR. M. W. M. YEATTS : (a) Yus, Sir.

(b) and (¢). Tea chests are asscmbled at tea gardens, not ut works of plywood
manufaoturers. Nails are therefore rcquired only at tea gardens or at repacking
depots. All nails allotted for distribution to tea gardens and repackers for tea
packing are released through the Indian Tea Association and distributed to gardens
and repackers in accordance with Tea Trades packing programme. Steel for the
manufacture of corner bands is reloascd direct to manufacturers of tea-chest fittings.

INCIDENT AT THE CENTRAL TELEGRAPH OFFICE, CALCUTTA

74. TaE HoNoURABLE Mr. SURPUT SINGH : Will Governme:it stat . :

(a) Whether there occurred any sensational incident in the officers’ qu.:ters at
the Central Telegraph Office in Calcutta on the night of 9th October last; if so, the
exact details thereof ? ’

(b) Whether the nationality of and the quarters from which the miscreants came
have since been found out ?

() Whether in view of the most dangerous happenings between 16th and ‘19th
August sst in Caloutta any precautions were taken to guard against any such
untoward incident at the G. P. O. and the C. T. O., Calcutta ?

(d) Whether police and departmental enquiries into the incident were made, if
80, what was the result ?
(¢) Whether a report of the incident was sent to the Press ?

TrE HoNourABLE ME. A. R. NISHTAR : (a) and (b). The only incident of
which Government has information is that on the 9th of October two unarmed
loiterers, believed to have been seeking shelter for the night, were found on the
Central Telegraph Office premises. They were handed over to the police who consider
the incident might be made the subject of a petty court case.

. (¢) Government have po information.

(d) Such measures as were poseible for the protection of the General Post

Office and Central Telegraph Office were taken.

(e) Thecase is in the hands of the police.
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INTELLIGENOE BUREAU
75. Tax Hoxourasre Mr. SURPUT SINGH : Will Government state :

(a) Whether the Central Intelligence Bureau attached to the Government of
India was in any way cognisant of the nefarious smuggling transaotions which were
going on in lethal weapons through the railways and post offices from U.P,
and the Punjab to Bengal and Bombay under fictitious names of consignors and

oconsignees ; if so, what steps did they take to prevent betimes such illicit smuggling
of knives and daggers ? -

(b) Whether after the ugly disclosures that have come to light already, the

department concerned has set up a regular enquiry to trace the offenders, if so,
with what results ? .

(¢) What preventiv: measures have sinco been adopted by the different railways
and the postal department to detect such dangerous consignments in the fufure ?

THE HoNOURABLE MR. A. E. PORTER : (a) The Intblligence Bureau has seen
in the press and received from other sources reports that parcels containing cutlery
had been. consigned to various addresses principally from Wazirabad in the Punjab.

* Such reports as the Bureau received were transmitted to the provicial police autho-
rities concerned. The Bureau has not any stafr for preventive or investigating work
nor do its functions extend to such work. The Provincial Governments are responsible
for public order and have been entrusted with the administration of the Arms Act
and rules under the Act. -

{b) Does not arise.

(c) I have ascertained that existing rules of the Railways and the Posts and
Telegraphs Department already provide for the prohibition, detection and stoppage
of unlawful traffic in arms coming under the purview of the Arms Act.

WORKING OF THE GENERAL PosT OFFICE, CALCUTTA

76. THE HoNoUrABLE MR. SURPUT SINGH : Will Government state :

(a) Whether the service record of the present Presidency Post Master, Calcutta
@G. P. O., has been such as to ensure efficient postal working under him even in quite
normal times *

(b) Whether there has not been wholesale bungling of all postal working and
business under him under the excure of the general strike and, the civil disturbances?

(c) What specific measures have been introduced by him and his numerous sub-
ordinates in the various town offices in Calcutta to rise above the prevailing situa-
tion !

(d) Whether the present Post Master General, Bengal and Assam, is a bona fid®
_postal official having had previous training and experience of the administration,
working and management of post offices under him ; if not, why such. person has
been placed in supreme charge of post offices of a big and progressive province like
Bengal ?

Tee HonouRaBLE MR. A. R. NISHTAR : (a) Yes.

(b) No.

{c) Certain measures have been introduced to meet the present abnormal situa-
tion prevailing in Calcutta. For instance night shifts on in sorting and delivery de-
partment of the Caloutta G.P.0. have been introduced. Arrangements have been

made to transport the stafl’ as far as possible between their residences and places of
duty.

(d) The present Postmaster General of the Bengal Cirole is a Telegraph Engineer-
ing officer but he has held charge of Posts and Telegraph Circles for about four years
and has acquired experience of postal administretion. Assam now forms a separate
Circle and is not under the control of the Postmaster General,. Bengal.

L J
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IRREGULAR DELIVERY OF LETTERS ETO., IN CALOUTTA
77. Tar HoNouraBLE Mz. SURPUT SINGH : Will Government state:

(a) Whether they are aware of the irregularities in the postal worlfing of letters,
registered articles, money orders and telegrams in Caloutte and other tdwnsin
Bengal for over 2§ months ?

'(b) Whether such irregularities bave still been allowed to continue despite
the gradual return of normal conditions ; if so, why. ?

Tar HoxouraBrE Mr. A. R. NISHTAR : (a) The disturbed conditions in
Calcutta have resulted in unavoidable delays and irregularity in delivery of letters
registered articles, money orders and telegrams. Enquiries will be made in regard
to other towns in Bengal if the Honourable Member will give names of those which
he has in mind.

(b) No.

TELEPHONE SYSTEM, CALOUTTA
78. Tue HoxoURrABLE MR. SURPUT SINGH : Will Government state :

(a) Whether it is a fact that the working of the Telephone system in Caloutta o
between 16th and 19th August last was most irregular ?

(b) Whether general public did not have to suffor irreparable damage and
wrong due to the failure of the system when the great Calcutta killing was going on ?

(c) Whether it is a faot that despite such failurc of service to all and sundry, in*
fluential persons and parties actually enjoyed regular service during the period in
Caloutta ? If the answer is in the affirmative, the reason for such discriminatory
treatment by the department concerned ?

(d) Whether they propose to hold forthwith a regular enquiry into the whole
breakdown of the system to punish offenders for the discrimination and set matters
right for regular and uninterrupted service in future ?

TaE HoNoURABLE MR. A. R. NISHTAR : (a) No, but due to inability of the
telephone staff to move from their homes and report for duty, the service had.to be
restricted to essential connections only. The list of essential connections for use in
such emergencies was prepared in consultation with the Provincial Government,

the Calcutta Corporation, tho Chamber of Commerce and the Railways early in the
year.

(b) Government are not aware of the extent of the damage suffered by the publi®
on account of the curtailment of telephane service.

(¢) No. . ;

(d)’ Government foel that there is no sufficient ground for instituting a regular
enquiry. A full report from the General Manager has been received and is under
examination. I may, however, state for the information of tho Honourable Member
that it is intended as a part of the post-war telephone development scheme to convert
the whole or Calcutta telephone system to automatic working which will provide
a better service during emergencies than the present manual gystem.

~
Post OFFICE AT KATRASGARH, MANBHUM DISTRICT

79. Tae HoNouraBLE MR. SURPUT SINGH : Will Government state :

(a) Whether it is a fact that tho Post Office at Katrasgarh in Manbhum Dist!'ict'
aws its main business from the neighbouring collieries of the Tatas and the Birds
situated at a distance of about two miles from the post office ?

(b) Whether it is a faot that there are about 5,000 people residing in Tata’s
Colliery Colonies at Malkera and Choutidih and almost an equal number in those of
the Birds both in olose proximity of each other ?

(¢) Whether they intend to open a sub-post office in & place midway between
the two collieries to romove the inconvenienco and hardship of a very vast number
of people living in and about the two important ocollierics ?
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Tar HoNoURABLE ME. A. R. NISHTAR: (a) Katrasgarh Post Office draws
its business from several other collieries besides Tatas and Birds.

(b) About 3,000 people reside in Tatas Colliery Colonies at Malkera and Choutidih
and about 1,200 in those of Birds.

(c) The matter will be examined.

Tag HoNoUrRABLE THE PRESIDENT : I must mention that the Honourablo
Members who give notices of their questions, to answer which Government ]
lot of trouble, should at least have the courtesy to give notice to the office if they are
unable to be present. The whole list is full of Mr. Surput Singh’s questions.

PRODUCTION OF VEGETABLE GHEE

80. TEE HoNoURABLE Mg. G. 8. MOTILAL: (a} What is the monthly
production of vegetable ghee in India at present ? . .

(b) How many more factories are likely to work during the next twelve months
and how much Vegetable Ghee will they produce each month orin & whole year ?

(¢) How many more factories will start working in the year after next and what
will be their production ?

(d) What was the previous Government’s plan regarding the extension of the
existing factories and for the establishment of new factories? What quantity
of such ghee, according to that plan would be produced in India in & month ?

(¢) What was the quaatity of vegetable ghee and similar product imported
in India during the last twelve months ?

(f) Was any enquiry made by Government as to the nutritional valueol such
ghee and its effect on public health ?

(9) Are Government in & position to state how much of this Vegetable ghee
;8 used for adulteration of real ghoo ?

(k) Has any research been made by any of the Government Departments re-
garding the effects of its use on the health of the public using it ?

(i) What are the other ways used for adultoration of gheo ? What measures
have been devised for preventing adulteration ?

Tre HosouraBLE S1k PHEROZE KHAREGAT: (a) The menthly produc-
tion at present is approximately 15,000 tons. -

(b) axd (c). 44 factories, with a total monthly capacity of 21,000 tons are under
construction, which will be complet:d, according as machinery is available, within
the next two years. .

(@) The plan was in iwo sections : Long term and short term. The objective
of the short term plan was to avoid cxcessive expansion and confino it to the imme-
diate necds of the people for cooking oil, and to secure that factorios were so located
as to utilise raw materials available on the spot, check the possibility of adulteration
of ghee, and make the product available where it was most needed. Before de-
termini1 g on the long term plan Government consulted a Committee of the Industry.
Their recommendations have confirmed the target of the short term plan and
Government have decided to restrict production to that figure for some time to come.
The resulting production will be 13,000 tons per month. '

(e) Nil. )

(f) and (k). The nutritive value of Vanaspati has been the subject of investigation
under the Imperial Council of Agricultural Research for the last two years. The
effect of Vanaspat on public health has been ascertained from time to time from
medical and scientific authorities, whose opinions were laid on the table of the House
in response to question No. 118 of the last session.

(g) No.

(5) Ghee can be adulterated with animal fats and edible oils. No special pre-
ventive measures have been devised, but appropriate authorities prosecute adultera-
tion on the evidence of analytical values.
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INDIAN TROOPS IN INDONESIA ¢

8]. THE HoNoUuRABLE MR. G. 8. MOTILAL : Will Government state whether
Indian Troops have been completoly withdrawn from Indonesia; if not, what
units are there and what is their number and when they would be withdrawn ?

Trar HoNourasLe Mr. C. H. BHABHA (on behalf of the Honourable Sardar
Baldev Singh) : No, Sir, but it is the intention to withdraw all Indian troops
from Indonesia by the end of November, 1946. It would not be advisable to reveal
the exact number there at present, until other countries also decide to do so with
regard to their troops.

Tae HoNouraBLE MR. M. THIRUMALA ROW : What is the nature of the
duties that the Indian troops are carrying out in Indonesia ?
TaE HoNoURABLE MR, C. H. BHABHA : The usual army duties.

THE HoNoURABLE Mr. M. THIRUMALA ROW : Is it also part of their dutie®
to suppress the Indonesian movement for independence ?

THE HoNouraBLE MR. C. H. BHABHA : No, Sir.

.D1srosaLs CorroN CLOTH

82. THE HoNOURABLE MRr. G. S. MOTILAL: Is it a fact that the Disposal
Department sells cloth at 12} per cent. over ex-mill price ¥ What is the reason of it ¢

Tae HoNoUraBLE MrR. M. W. M. YEATTS : Disposals cotton cloth is sold at
either 10 per cent. or 12} per cent. over the ox-mill price. 12} per cent. is charged
when the cloth is of a very popular type which sells casily, such as longcloth, and 10
per cent is charged for less popular varieties. The margin allowed by the Cotton
Textile Control for new Indian-produced cloth is 20 per cent. between ex-mill and
retail prices. This margin has to cover a ragne of handling greater than applies to
Disposals cloth and to allow 20 per cent. would for the latter cloth be excessive.
Hence the lower margins mentioned above.

CrotH FPRICES

83. TEE HoNouraBLE ME. G. S. MOTILAL : Do Government propose to re-
duce the difference of 20 per cent. fixed between the ex-mill and retail prices of cloth ?

TeE HoNOURABLE MR. M. W. M, YEATTS : No, Sir.

J

IMPORTS OF FOODGRAINS

84, TBE HoNoUmABLE MR. G. 8. MOTILAL : (¢) What quantities of foodgrains
have been received from countries outside India during the last twelve months ¥ When
is Burma rice likely to be available for India ?

(b) What is the quantity of each type of foodgrains produced in the current
agricultural seacon ?

Tap HoNouraBLE Sik PHEROZE KHAREGAT : (a) I place a satatement
on the table of the House. Burma rice is already coming to India.

(b) Reliable quantitative estimates of the outturn of food crops in the current
agricultural season (1946-47) are not yet available but the information received from
various parts of the country shows that the outturn of kharif crops will be approxi-
mately average on the whole. :

A statement_showing the outturn of food crops during 1945-46 is placed on the
table of the House.
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from abroad during last quarter of 1945

. —_— Source of supply —_ Quantity Foodgrain
Ootober 1045 U.8. A. . 22,827 | Wheat
Canada . 63,386 »
Total . 86,283
November 1945 . U.S8.A. . 20,687 | Wheat -
Canada . 45,774 .
* Burma 8,600 | Rice
’ Total .| 73,081
Deoember 1945 . U.8.A.. 49,902 | Wheat
Canada . 65,704 ”
o Burma 39,334 | Rice
Egypt 61500 ”
Total . 161,440
January—October 1946

MovEMENT BRANCH
Imported foodgraom—Ammla during 1946

A. Foodgrains other than rice.

— From Tons —_—
(i) Arrivals againss shipments made
in 1945.
U.S.A.. 29,778 | Wheat
Janudry 1946
Canada . 50,433 »”»
Total _ 80,211
February 1946 . . . U.8. A.. 22,246 »
Canada . 48,348 ”
. Total 70,592




QUESTIONS - AND ANSWERS

1143

P From Tons —
(ii) Arrivals againet 1946 shipments.
February . U.8. A.. . 15,015 | Wheat.
Canada . 24,195 ”
C J
Total 39,210
Mareh . . . U.8.A. . 27,881 ”»
Canada . 4,443
Australia 36,091 "
Total 68,415
April . U.8.A.. , 29,706 | ,,
Canada . 7,500 ”
Australia 62,182 »
Australia 12,803 | wWheat equivalent of
9.8350 tons of flour
at 739 extraction
basis.
Total®* 112,196
May . . . Australia . 62,169 | Wheat.
Australia . 42,470 | Wheat equivalent of
31,003 tons of flour.
U.8.A.. 26,164 | Wheat
Canada . . 3,500 '
U.K. . 5,500 | Wheat equivalent of
4.000 tons of flour.
Total 139,823
June . . Australia 652,398 | Wheat.
Australia 15,805 | Wheat equivalent of
11603 tons of flour.
Canada . 39,314 | Wheat.
Total 107,607
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From Tons —_
July . . Australia . 48,471 | Wheat.
Australia 45,478 | Wheat equivalent of
33,109 tons of flour,
Canada . 53,212 | Wheat.
U.B.A.. 33,879 »
U.8.A.. . 76,979 | Maize.
Total 258,019
August . Australia 52,031 | Wheat.
Australia 19,245 | Wheat equivélont of
14,049 tons of flour.
Australia . 1,060 | Barley.
Cenada . 9,308 | Wheat
U.S.A. . 43,1056 »
U.8.A.. 8,913 | Maize.
Argentine 25,301 "
Burme 2,730 ”»
Iraq \ 170 | Millets.
Egypt . 19826 |,
Total 182,378
September . Australia 43,836 | Wheat.
Australia 35,764 | Wheat equivalent of
26,108 tons of flour.
Australia 200 | Millets.
U.B8.A.. 67,681 | Wheat.
U.8.A.. 5,100 | Maize.
U.8. A, . 7,625 | Milo.
Burma 2,300 | Maize.
Agrentine . 26,182 | Maize.
Egypt 4,709 | Barley.
Egypt . . 14,644 | Millete.
Abbyssenia . 1,421 | Millets.
Total . . 200,362
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L)
B — From Tons _
N
October . . | Australia 17,079 | Wheat
Australia 900 | Millets
U.8.A.. 32,499 | Wheat
U.8.A.. 6,852 | Wheat equivalent to
5002 tons of flour.
U. 8. A. . 7,476 | Mo
Argentine 97,118 | Maize
Argentine 1,684 | Millets
Egypt 2,157 | Barley
Egypt 3,200 | Millets
Turkey 6,000 | Barley
Iraq . 17,200 | Barley
Iraq 1,000 | Millets
B Rice _—
Total 194,064 |
(i) Arrivals against 1945 programme
January . . . . | Burma 29,368
(ii) Arvivals against 1946 programme
Muy . . . Burma 9,381
June (i) ‘Burma . 24,377
July . . . Burma 36,568
Siam 8,700
Saigon 3,890
Total 49,158
August . . . Burma 22,908
Brazil 9,500
Total 32,408
September . Burma 54,248 | Rioe equivalent of 6019
save . 4,000 tons of Paddy.
Total T 58,248 .
Oetober . . Brazil 19,376 | Rioe
Java . ) 12,000 ”
Total 31,376




.

1945-46 . . 26,249 8,967 5,646 3,376 3,614 2,518
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Statement showing the total production of major foodgrains during the year 1945-46.
(Figures in 000 tons). -

Year Rice Wheat Jowar Bajra Gram Maize Barley
2,116

(These figures are subject to revision when the final forecasts for all these are ready and
relate only to reporting areas.)

ProDUCTION AND IMPORT OF PETROL

85 TrE HoNOURABLE M=, G. S. MOTILAL: (a) What quantity of petrol
has been produced in India and received from abroad during each of the last twelve
monthg } :

() How muoch of it was issued to (i) military, (si) other Departments of Govern®
ment, and (+1¢) public, in each provinoe ?

(c) What steps have been taken recently for prevention of black market sales
of petrol by the military and others ?

TEE HoNoumaBLE MR. C. H BHABHA (on behalf of the Honourable
Sardar Baldcv Singh): (a) and (b) (¢). I lay a statement on the table,

(b) (#7) and (193). Ilay a statement on the table showing issues of petrol to the
various provinces for the last four quarters. It has not been possible to work out
figures for each month nor to show issues to the public separately from those to
departments.

(c) (?). Armed Forces.

The following measures have been adopted for the prevention of fraudulent
disposal of petrol by members of the Armed Forces :—

(a) When drawn by a unit motor spirit is taken on ledger charge and is issued
to drivers on an Indian Army Form on which the signature of the driver is obtained.
After each journey the mileage run is entered either on a duty slip or, in the case of
staft cars, motor cycles and ambulances, in the car diary. At the end of the day the
petrol consumed is also entered ir the duty slip. From these duty slips entries are
made in the vehicles daily running aecount which contains the monthly mileage and
petrol record of every vehicle day by day. From the daily running account the
average mileage per gallon can be calculated.

(b) Petrol stored in bulk is either under an armed guard or is in a locked store.
Whichever is the case all such petrol is on ledger charge of the accounting unit hold-
ing it.

(s¢) Others.

Measures to prevent sales of petrol in the black market by civil agencies are
formulated by Provincial Governments concerned. I regret I am not in a position
to say what steps the Provincial Governments have taken in this direction.

Statement. in reply to parts (a) and (b) (5).

GALLONS

- Military «

Months Imports | Production | Releases

1945

Beptember . . . .| 21,170,880 | 1,012,080 | 16,890,000 -
October . e .| 18,516,620 | 1,977,780 | 11,296,000
November . . . . o« .« . . 804,660 | 1,699,110 | 8,251,000
December . .+ .- .« .« . .+ .| 3790,000| 1,681,870 | 7,610,000
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Ko | Sl | de
1946
January . . . . . . . 8,658,619 1,767,700 7,879,000~
February . . . . LR ) . | 18,030,503 2,175,320 5,846,000
Marche .+« « « .| 12034850 | 1,705,224 | 5,762,000
April , . . . P . . | 18,628,325 2,236,560 3,860,000
May . . . . . . 8,957,572 1,539,408 | 4,199,000
Juue . . . . . . . . | 11,871,464 2,070,286 4,801,000
July . . . . . . . . 8,261,635 1,831,607 3,771,000
August . .« « « v .| 1388559 | 1,651,309 | 2,755,000
Total . | 123,188,637 | 22,088,394 | 77,626,000
Statement in reply to part (b) (i) and (335)
THOUSANDS OF GALLONS
Provinces eQr:;i‘x‘lbger Qr. ending | Qr. ending | Qr. ending:
Oct. 45 Jan. 46 Apl. 46 July. 46.
1. Madras . . . 1,771 1,082 2,363 3,714
2. Coorg . . . . 25 33 40 38
8. C, P. and Berar . . . 284 204 401 428.
4. Bombay . . . . . 8,815 3,894 4,191 4,467
5. Bind . . " . . 470 533 514 538
6. Baluchistan . . . . 150 165 172 199
7. N.-W. F. P. . . . . 293 324 848 330
8. Punjab . . . . . 969 1,343 1,422 1,377
9. Delhi . . . . . 402 423 446 436
10. Ajmer-Merwara . . . 20 24 26 28
11. . P. . . . . . 1,057 1,876 1,611 1,745.
18. Bihar . . . . . 790 937 1,090 1,004
v 18, Orissa . . . . . 108 140 178 164
14. Bengal . . . . . 2,978 8,070 8,247 8,400
( 15. Assam . . . . . 570 845 873 846
Total .| 18,708 15,87 [ 16,914 17,719
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TELEPHONE EXCHANGES ALLOOATED TO ¥HE MILITARY.

86. TaE HoNOURABLE MR. G. 8. MOTILAL : What was the number of tele-
phone exchanges allocated to the military in the oity of Bombay, Poona and
loutta ! How many of them have been released from military use ¥ How many of
them have been allocated to publio $
Tae HoNoURABLE Me. A. R. NISHTAR: Ilay a statement on the table of
the House, Statement

—_ Bombay Poona . Caloutta

(i) Number of Private Branch Ex-
changes of Various sizes allocat-
ed to Military. .. 63 31 26

(ii) Number of Private Branch Ex.
changes of various sizes recover-
ed up to the end of October '46 20 2 19

(ili) Number of «Private Branch Ex-
changes of various sizes installed
sinoe April '48 for civil use in.
cluding those recovered from the 43 13
Military. . .

Foop RATIONING AND THE BLACK MARKET

87, Ter HoNOURABLE MR. G. S. MOTILAL : (a) Arec Government aware that
the reduction in the quantity of ration of food has produced larger black market §

(b) Are they aware that licensed sellers are mostly selling articles of food in
black market ?

(c) Have any steps been taken to enquire how they are able to do it and what
measures have been taken to stop it ?

(d) When do Government propose to increase the quantity of the food ration
to its previous level in each Province %

Tae HoNoUrABLE Sik PHEROZE KHAREGAT: (a) 4 (). Ccvarment
have received no such reports.

(¢) Does not arise.

(d) As soon as the supply position permits.

Tre HoNouraBLE MR. G. S. MOTILAL: Will Government make inquiries ?

TaE HoNoUurABLE SIR PHEROZE KHAREGAT : Yes, Sir; we have no ob-
jection to making inquiries.

Ta® HoNouraBLE PaxpiTr HIRDAY NATH KUNZRU : With regard to part
{a) of the question, may I ask whether my Honourable friend the Secretary for Agri-
oulture is personally aware of the fact that the domestic servants, being totally
dissatisfied with the small ration that they get, do either procure food in the black
market or compel their masters to do so *?

Tre HoNoUurABLE Sik PHEROZE KHAREGAT : I have no information on
the point.

Tep HoNoUrABLE Paxpir HIRDAY NATH KUNZRU: The Honourable
Member has great capacity for closing his eyes to unpleasant facts.

Tee HoNouraBLE S1k. S. K. ROY CHOWDHURY: Is the Honourable Member
aware that the last Food Member gave a promise in this House that he would inquire
into this matter and would take steps to increase the foodgrains rations of domestic
servants ?
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THE HonomnmSm JPHEROZE KHAREGAT: Government are makmg
every effort to increase the rations, but owing to the fact that we had a very poor
harvest last time, it has not been possible to increase these rations go far.

Ter HoNouraBLE Mr. 8. K. ROY CHOWDHURY : Increase the r&t:ona of
domestic servants only, who can be considered as manual labourers,

TeE HoNouraBLE S1R PHEROZE KHARGAT: I do ngt know what the posi-
tion in that respect is.

Tee HoNouraBLE MR. G. S. MOTILAL: How are merchants able to sell
foodgrains in the black market ?

(No answer.)

TaE HoNoURABLE MR. G. S. MOTILAL: Have Government instructed Pro-
vincial Governments also to take serious steps in regard to black-market selling by
merchants ?

Tae HonouraBLeE SiR PHEROZE KHAREGAT: Yes, Sir; Provincial
Governments have been asked to use their utmost efforts to prevent black-marketing .

THE HONOURABLE MR. G. 8. MOTILAL : Have they informed the Government
of India of any particular eftorts which they have made recently ?

Tae HoNoUuraBLE SR PHEROZE KHAREGAT : I am afraid I must ask for
notice_of that question. I have not got the information ready at hand.

THE HoNouraBLE MR. M. THIRUMALA ROW : Is the Honourable Member
aware that the Madras Government, by increasing the price of paddy by Rs. 2 per
mauad, were able to procure 3 lakhs of tons of paddy ?

TaeE HoNourasLE St PHEROZE KHAREGAT: Yes, Sir. I do not re-
member the exact figure, but I am aware of the fact that they were able to prooure &
certain quantity of extra foodgrains.

TELEPHONE SERVICE IN BoMBAY

88. Tur HoNOURABLE MR. G. 8. MOTILAL: (a) Are Government aware that
the telephone service in Bombay has deteriorated a.nd repairs are not attended
to for a long time ?

(b) What steps do Government propose to take in this matter

TeE HoNoURABLE MR. A. R. NISHTAR : (a) Government are aware that the
telephone service in Bombay is not up to the pre-war standard but every effort is
being made to improve matters. The present deficiencies are a result of the war.
time limitations such as lack of spares and replacements for worn equipment and
the necessity for employing inexperienced and partially trained staff, from
these it will take an appreciable time to reveover. Repairs are attended to as prompt-

ly as possible and no reports of abnormal dxﬂ‘ioulnos in this respect have been re-
ceived.

v

(®) Overhauling of the exchange equipment has been taken up and worn parts
are being replaoed but difficulties are still being experienced in getting sufficient
spares. Staff is also being trained. Orders for additional equipment for the ex-
tension of vhe Bombay exchanges have also been placed.

Tae HoNOURABLE ME. G. 8. MOTILAL : Did Government take notice of what
appeared in the papers: a prominent citizen of Bombay asked an operator what
his name was, and was told : ‘‘ My name is your father "%

TeE HonouraBLE Mr. A, R. NISHTAR : Government has no information
about it. But I may submit for the information of the Honourable Member that
we have no particular machinery to trace the talks that take place between an
operator and a person who has got a telephone.

Trr HoNouraBLE Panpir HIRDAY NATH KUNZRU: You have got it :
you can’ tap conversations quite easily.

THE HoNouraBLE Mr. M. THIRUMALA ROW : Will the Honourable Member
tell uswhat arrangements have been made to manufacture telephone equipment
in Government’s own workshops in India ?

THE HoNoUrRABLE MR. A. R. NISHTAR : I want notice of this question.
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Tae HoNoUrABLE Mes. RADHA BAI SUBBARAYAN: May I ask, Sir,
if the Government are aware that similar conditions exist in Madras also and there
are many complaints about the telephone system *?

TeEE HoNouRABLE ME. A. R. NISHTAR : The information sought to be con®
veyed by the supplementary question may be correct, but I have no direct informa®
tion about it.

TrE HoNoURABLE ME. MTHIRUMALA ROW : Has the Honourable Membe
got experience of the telephone connections in Delhi ¢ You never get a connection.

THE HoNouraBLE MR. A. R. NISHTAR : It is really unfortunate, Sir, I have
already said that so far as Bombay is concerned, the position is not very satisfactory,
and the same difficulty is experienced everywhere. But I have already explained
the reasons for that difficulty and the Department is doing its best to overcome it.

Tee HoNouraBLE Mrs. RADHA BAI SUBBARAYAN: Sir, may I ask

Government if they will make inquiries in regard to the condition of the telephone
system in Madras ? '

THE HoNOURABLE M. A. R. NISHTAR: I have no objection. We shall
certainly make inquiries.

THE HoNouraBLE PaNDIT HIRDAY NATH KUNZRU: When Government
try to improve the telephone system in Bombay, will they also pay some atten-
tion to what is going on in Calcutta where the telephone system during the last few
years has gone from bad to worse ? -

TrE HoNourRaBLE MR. A. R. NISHTAR : I think this question is already
engaging the attention of the Government.

Tae HoNouraBLE Paxpir HIRDAY NATH KUNZRU: Are Government
aware that nowhere is the state of things so bad and the telephone system so inefficient
as in Calcutta ?

Tee HoNouraBLE Mr. A. R. NISHTAR : May be. I cannot say. I have
never compared the position of the different Provinces and the different cities,
but jf the Honourable Member has got some data, he is entitled to form his own
opinion.

TeEE HoNoURABLE PanpiT HIRDAY NATH KUNZRU: 1 have my own
personal experience.

Tee HoNouraBLE MRr. 8. K. ROY CHOWDHURY : Will the Honourable
Member take it from me, as a person coming from Calcutta, that that is a fact %

Tae HoNouraBLe Mr. A. R. NISHTAR: Well, the Honourable Member
comes from Calcutta and he is entitled to form his own opinion about the Calcutta
Exchange, but, so far as the comparative position between Calcutta and other
places is concerned, 1 thik he will agree with me that Government is not in a posi-
tion to accept that he is entitled to form an opinion as to the comparative position
between Calcutta and other places because he does not belong to all places.

TeE HoNouriBLE Mr. S. K. ROY CHOWDHURY : You cannot get a tele-
_ phone message or connection in Calcutta for days together even if you apply.

TaE HoNoURABLE MRr. A. R. NISHTAR : May be, I do not contest it.

TeE HoNoURABLE Sik DAVID DEVADOSS: Will the Honourable Member
be pleased to direct that more equipment is supplied to Madras, because when we
apply for a telephone connection they say there is not enough equipment ¥ Will
the Honourable Member kindly see that more equipment is supplied to Madras

TEE HONOURABLE MR. A. R. NISHTAR : Govérnment will look into it, Sir.

. TEe HoNoURABLE MRMTHIRUMALA ROW: Is it the policy of Govern-
ment to wait till equipment from foreign countries is imported ¢ Will they
take steps to manufacture these things in India ¢ This is a question which has
been raised elsewhere. . ‘

TEe HoNoURABLE Mr. A. R. NISHTAR : May I know where the question
has been raised %

€
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TEE HoNoURABLE M, M. THIRUMALA ROW : It was raised in the other
House and the Becretary of your Department has said that sufficient arrangements
have not been made to manufacture these sets in the Government workshops and
that they were waiting for foreign manufacturers to send their goods.

Ter HoNourar:E Mr. A. R. NISHTAR : So far as this Government is con-
;m;::d I can say that it will encourage every effort to manufacture these things in

ndia. .

INCOME-TAX PAYABLE BY HINDU ASSESSEES HOLDING JOINT PROPERTY

89. THE HoNoUrABLE MR. G. S. MOTILAL : Is it a fact that instructions
were issued by the Central Board of Revenue more than six months ago that
Hindu assessees Rolding property jointly as tenants in common should not be assessed
separately for income-tax and that non-Hindu joint holders of property holding as
tenants in common are to be assesscd separately for income-tax ! If so, why this
discrimination ¢

Tae HoNOoURABLE SiR CYRIL JONES : The reply to the first part of the
question is in the negative. On the other hand, the Central Board of Revenue
issuwed a circular in March, 1945 that section 25A of the Income-tax Aot which,
on the partition of a Hindu joint famly, requires the division of property in definite *
?ortions should not be construed in a manner which would make it impossible
or a Hiudu joint family to have its claim of disruption accepted.

The attention of the Honourable Member is invited to the provisions of section
9 (3) of the Income-tax Act which lays down that where property is owned bi
two or more persons and their respective shares are definite and ascertainable suc
rsons will not be assessed collectively but in respect of their appropriate share.
ere a Hindu undivided family owns joint property not partitioned by members,
the Hindu undivided family is in itself a person under section 2 (9) of the Income-
tax Act and a separate unit of assessment for the purposes of the Act. It cannot
therefore be said in such a case that the property is owned by two or more persons
within the meaning of section 9 (3) of the Act.

SHORT NOTICE QUESTION AND ANSWER

THE HoNoURABLE THE PRESIDENT : Are Government prepared to answer
the short notice question of the Honourable Mr. Thirumala Row ?

Tree HoNoUrABLE S CYRIL JONES : Yes, Sir.
ApvaNcES For House BuiLping

90. Tue HoNoURaBLE MR. M. THIRUMALA ROW : Will Government state
whether the grant of house building advances admissible to the Government-officers
under Civil Account Code, Volume 1, was held in abeyance during the period of
war ? If so, when do Government propose to restore this concession, in view of the
present acute shortage of houses ¢

TeE HoNoURABLE Sk CYRIL JONES : The grant of house-building advances
was discontinued in 1937, i.e., more than two years before the war. The question
of reviving the concession has recently been raised and is under considera tion.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE

SECRETARY or THE COUNCIL : Sir, in pursuance of rule 25 of the Indian
Legislative Rules, I lay on the table copies of the following Bills which were passed
by the Legislative Assembly at its meetings held on the 13th and 14th November,
1946, namely :— -
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" A Bill to confer upon the Central Government certain powers in respect of
foreigners,

A Bill to make certain provisions in relation to sentences and orders passed
by Special Tribunals constituted under the Criminal Law Amendment Ordinance’
1943, om such Tribunals ceasing to function.

A Bill to restrict the opening and removal of branches by banking companies.

STATEMENTS, ETC., LAID ON THE TABLE

Tae HoNouraBLE MR. S. LALL (Labour Secretary): Sir, I lay on the table
copies of 13 ad hoc Reports * prepared by the Labour Investigation Committee.

RESERVE BANK OF INDIA (AMENDMENT) BILL
Tae HoNouraBLE SIR CYRIL JONES (Finance Secretary) : 8ir, I move:

“That the Bill further to amend the Reserve Bank of India Aot, 1934, as passed by the
Legislative Assembly, be taken into consideration.’

The purpose of, and the reasons for, this Bill, Sir, have been fully explained
in the Statement of Objeots and Reasons. The Reserve Bank are seriously per-
turbed at the new device referred, to in this statement which has recently been
practised in order to evade the prohibition embodied in section 31 of the Reserve
Bank of India Aot against the issue of bills of exchange payable to bearer on demand.
The objections to the practice are given in the Statement of Objects and Reasons
to which I might add another, namely, that this practice would go far towards
defeating the purpose of the Government’s demonetization of high denominational
notes. The Reserve Bank has urged that prohibition of this practice is an urgent
matter which cannot await the passing into law of a comprehensive Banking Bill.
Special legislation has, therefore, been brought forward for this one single purpose,
which I believe to be not only entirely non-controversial but generally recogni
a8 necessary for the protection of the public against fraud and also as a matter of
public policy to prevent the issue of instruments calculated to supplant the country’s
currency. I trust that this House will be prepared to accept the measure. Sir,
I move.

The motion was adopted.

Clauses 2 and 3 were added to the Bill,
Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TaE HoNoURABLE SR CYRIL JONES : Sir, I move that the Bill, as passed
by the Legislative Assembly, be passed.

The Motion was adopted.

ESSENTIAL SUPPLIES (TEMPORARY POWERS) BILL

Tae HoNOURABLE MR. M. W. M. YEATTS (Industries and Supplies Secretary) :
Sir, I beg to move :—

“That the Bill to provide for the continuance during a limited period of powers to control
the production, supply and distribution of, and trhde and commerce in, certain commodities,
as passed by the Legislative Assembly, be taken into consideration.”

During the war the Central Government entered the Provincial field and did
so under cover of the Defence of India Act and Regulations. That cover passed on
the 30th September. Before that date the Central Government studied the various
topics in which it was operating controls in the Provincial field, selected those which
it oonsidered it was’ essential to continue, and dropped the rest. Parliamentary
legislation gave this Legislature power to pass laws in regard to the chosen subjects

Not printed. Copies placed in the Library of the Houso.
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for a very limited period. Obviously if some controls were to continue at all, you
could not have a gap. So the interval between the 30th September and now was
covered by an Ordinance and the object of this Bill before us is to replace that
Ordinance by an Act of this Legislature. A study of the measure itsell will show
_you that this is not a question of a general extension of controls or indefinite
continuance of this or that. It is an extremely emergent measure indeed. To
begin with, we can only continue these powers for one year. If the Government
feels they ought to go on after that, the Governor General has to make a declaration
to that effect. If it was found that they should go on after that, then assuming
the present Constitution, both Houses of Parliament would have to pass a Resolu-
tion to allow them to continue and they could only do that for one year at a time
and they could not go beyond in any case 1951. This is rather like a hurdle race.
One might say from one point of view that the limitations were excessive rather
than that they were inadequate. The key word I think of the whole Bill is the
word ‘‘ essential ’, and this Bill does not relate to tobacco and cosmetics and this
and that. It relates to things which really enter the life and working of the people.
And what really is the basis of the Bill 2 I do not think I need comment on food,
cloth, cotton textiles or on coal and what they mean ; but there they are. In strict
theory there is only one logical control and that is where the controlling authority
takes the thing and dishes it out in appropriate quantities to each recipient ; in
other words, rationing. Rationing on an all-India basis applies to two things,
newsprint—and that is not really typical—and the other is motor spirit. It has
been done in the case of foodstuffs in the Province with which I have the honour
to be associated myself. There you have had a very great extension of urban and
rural rationing, & performance which I think, despite all the hard things said about
the administration in India, will be a case for mingled admiration and wonder over
a very considerable area. Now, that has been done there ; but food rationing is
not yet all-India. In the working of controls, we have to be practically-minded.
We say *“ Article X. Its main conditions are these. It comes to us from such and
such source. The people who know something about it are these, and the most
practicable way of running it would be this and that *’. It is essentially empirical
or pragmatic. We start a system going on and we watch how it works. There
are a lot of hard things said about control and controllers. But I think we should
never judge any big phenomenon by a purely local aspect of it. Human nature
being what it is, you will always get what Shakespeare called ‘‘ the man dressed
in his little, brief authority ’’ or what Dickens would have called the local Bumble.
These are part of the trials that God sends upon us. But don’t judge the objects
of these controls by the occasional pinches they give us. The fundamental cause
of control is that there is not enough to go'round, and that is where this word ** essen-
tial ’ comes in. It does not matter if there is not enough tobacco to go round.
It is just too bad. But if you have not got enough of something that the people
must have, and not by a long way, then in any country you will have the position
that money will talk. Money will talk and it will talk all the time and it will have
the last word. That is really the backgound of the control of essential commo-
dities. You have to say ‘‘ Are we prepared in a thing like food or cloth just to let
the ordinary citizen take his chance #"’ I think the answer to that must be ‘ No"'.

I do not want to keep the House, but there is just one last thing which occurred
to me. These controls, as the very existence of this Bill shows, have an all-India
aspect and ghat is an indication of the fact that the scaroity expresses itself on an
all-India basis. The Bible tells us that ye are members one of another and the
truth of that is borne in most forcibly on us in times of adversity. When we have
provinces sending food to the South and Madras sending yarn elsewhere, I think
the truth of that comes home to us. Controls are only an expression of that. Sir,
I move. :

THE HoNoUBRABLE Ra1 BaEADUR SATYENDRA KUMAR DAS (East Bengal:
Non-Muhammadan) : Sir, first I want the Honourable Mover of the motion to
olarify the words ‘‘limited period ”. Secondly, I want de-control of slack coal
which is necessary for the purpose of brick manufacture.

.
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Sir, during the last Budget session it was made clear that the Government
was going to encourage the construction of private buildings in order to provide
the labourers released from aerodromes and other war works. That being so, Sir,
I do not see any harm if the Government be pleased to reconsider my prayer as
to the decontrolment of the brick-burning coal, which is not necessary for steaming
and other purposes, required for the industries as well as for their locomotives.
Sir, this ocoal is nothing but slack coal which is hardly required for running power
or electricity or anything for moving force. Sir, I move that this brick-burning
coal at least be excluded from control. In these days of unemployment when
people cannot find & job to eke out their oxistence, my submission is that the Gov-
ernment be pleased to reconsider this item of coal which is raised from collieries,
de-control it and freely supply it to those brick manufacturers to encourage the
construction of private buildings.

Sir, I move.

TrEE HoNoURABLE Panpit HIRDAY NATH KUNZRU (United Provinces
Northern : Non-Muhammadan): Mr. President, the system of controlling the
Jdistribution and sale of commodities was introduced during the war because of
the shortage of supplies that existed then. For the same reason, it is desirable to
continue control over certain commodities even now though the war is over.  There
can, therefore, ‘be no objection to the principle of the Bill but while I think that
the House would be willing to vest Government with the powers which it has asked
for it will desire to have information with regard to their policy regarding the in
creased production of those commodities which are in short supply at the present
time. I am not going to refer now to foodstufls or paper, because these subjects
have often received attention in this House. We have a debate once or twice a
year on the food situation and we have therefore ample information with regard
to what Government is trying to do to increase the production of foodstuffs. But
we know very little about the efforts that are being made by them to increase the
production of cotton textiles and iron and steel. Now so far as the cotton textiles
are concerned I have read the report of the Khatau Committee, but no one knows
how long Government will take to implement the programme recommended by
the Committee, nor do we know at the present time whether that programme will
be carried out in every Province. Notwithstanding the debate that took place in
this House the other day with regard to the'policy proposed to be followed in respsct
of this matter by the Madras Government, the Premier of Madras has come out
with a statement re-aftirming the policy laid down by his Government and his
determination to stick to it. We have, therefore, a right to ask Government within
what period they propose to increase the supply of cotton textiles to such an extent
as to dispense with controls. It is true, as my Honourable friend, Mr. Yeatts,
said that under the India (Central Government and Legislature) Act, 1946, the
control can be continued for a maximum poriod of five years only but 1 submit
that it ought to be the policy of the Government to act in such a way as to make
the -control unnecessary before that period expires, so that the difficulties that are
experienced now might not have to be traced when the control is removed. We
hear a great deal of black-marketting in connection with the sale of cloth, but not-
withstanding this prices have been kept under reasonable control. If the supply
of cotton textiles remains as limited as it is today, then though the black market
will not exist when the control is withdrawn prices will certainly rise considerably
and make it almost impossible for the poor man to obtain his requirements.

As regards iron and steel we were under the impression that during the war
their production had increased. 1 think I shall be quite correct in saying that
Government themselves fostered and strengthened this impression. There was a
general belief, that India had advanced coneiderably in respect of the manufacture
of iron and steel. I learnt therefore with great surprise from an article in the ‘‘Indian
E conomist ”’ a few weeks ago that the production of both iron and steel was now
wiightly less than it was before the war. Perhaps, my Honourable friend Mr. Yeat

ill be able to let us know how this has happened and what steps are to be taketn
by Government in order to increase the production of these things which will be
much more in demand in future than they were before the war. Both the needg
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of the ordinary people and the demands made by new industries will require
.a ocnsiderably increased production of iron and steel but if the industry concerned
with their manufacture remains in.its present condition I do not think that control
over them for a limited period will do us any good at all. . .

Another point, Sir, that I should like to raise is connected with clause 3, sub-
clause (1), of the Bill before us. Now this clause empowers the Central Government
to issue instructions for maintaining or increasing the supplies of any escential
commodity to the extent they consider necessary. Their object will be not to inter-
fere unduly with trade and commerce. I am sure that my Honourable friend
Mr. Yeatts knows that the rules made under the Defence of India Act which em.
power the Central Government to conirol the production, distribution and sale of
certain commodities have been vsed in many inscances in such a way as to injure
vested interests. I think it ought to be the policy of the Government of India to
see that the control over the sale of the controlled commodites is exercised in such
a manner as not to interfere with the business of people already engaged in trading
in those commodities. If it is necessary to open more shops, by all means bring new
people in. But th ere is no reason why people who are already carrying on & business
should be driven out of it. I hope therofore that my Honourable friend Mr. Yeatts
will be able to give us an assurance that the Ceuntral Government will not allow
such a policy to be pursued in the future.

Lastly, I should like to ask my Honourable friend what would be the period
during which this law would remain in force in the first instance under the India
Central Government and Legislature) Act, 1946. This will depend on the date
on which the Proclamation of Emergency ceased to have effect. The question is
whether it ceased to have eifect from the date on which it was withdrawn or from
the date on which it ceased to operate eltogether. In the first cass, this Act will
remain in force only till the 31st March, 1947, and in the other cass, till the 30th
September, 1947. I hope my Honourable friend will be able to clarify the situation
in this respect.

I do not think I have anything more to say in respect of the provisions of this
Bill. I support the principle of the Bill, and, generally speaking, I recognise the
need for controlling the commodities mentioned in clause 2, But as I have already
said, the power to control the sale of these commodities will by itself not be of any
permanent use to the people ; it ought to be the policy of the Government to see
that before the controls are removed a state of things is brought into existence in
which the public will be able to satisfy its needs in respect of these articles at least
in the same way as it could before the war.

TseE HoxoURARLE Mr. M. THIRUMALA ROW (Madras : Non-Muhammadan) :
M. President, the necessity to extend the special powers by way of a Bill is obvious.
‘The conditions under which people lived during the war are still continuing, and it is
the duty of any Government to control all the productive sources of food and cloth
and other necessities so that an equitable distribution of those necessaries can be
madeamongst the people. Otherwise it is only the rich—as the Honourably Member said
money can buy anything—who will be able to get the essential articles of life.,
It is our duty to support the measure until conditionsin the country come to normal
But I do not envisage a time in the near future when conditions will come to normal
when people can have enough food and clothing.  The Bill seeks to provide for the
continuance of these powers during a limited period.

With regard to the control on production of food, energetic measures have to
‘be taken by the new Government for producing more food. India has been chronical-
1y a deficit country with regard to its ﬁ)od. Aslong as other countries continued to
-supply the deficit, we did not realise that we were so much in deficit as regards our
food requirements. The moment war came, famine stared us in the face, and the
‘terrible famine in Bengal was a warning to the Government of India that their com-
‘placent methods would not do hereafter.. Even now, food production is a long-range
plan and it has got to be tackled on a long-range basis. This Bill cannot tackle the
problem at all. Still, the Government want to have some control over the prodaction
-of various articles. But I am afraid this Bill does not arm the Government with
mecessary powers. They have started on their industrial planning. I want to quote
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an example. They wanted to plan and control the vegetable ghee industry. With
great gusto the previous Food Member announced that he was allowing the manu-
acture of ghee, to be allotted to several provinces. But I want to draw attention
to how these controls were circumvented by a big business man of this place. The
Madras Province has been allotted the manufacture of 100,000 tons of vegetable
ghee, to be distributed amongst 7 factories. Now, an eighth man comes—rather
sneaks into the province of Madras, to devour all the smaller fry. The capital of alt
the 7 companies together is Rs. 105 lakhs. The big man comes with some influence
at the top and starts the industry with a capital of 100Jakhs. He is like the spider
that spreads his web all over. He can easily swallow all the smaller fry that are
being started with less capital. Does this Bill give authority to the Government of
India to control the situation ? Last time, when I puta number of questions to the
previous Food Member, Sir Jwala Prasad Srivastava, he said that the Government
of India had nopower tocontrolthese industrialists who tried tospread their tentacles
all over the country ; you could simply refuse electricity, you could refuse an import
licence, you could refuse capital issues. But the man has got enough capital ; he
does not require permission for capital issue. He has got engineers. He manufac-
tures plant himself. He can go and dump it anywhere he pleases, even where it is
not wanted. The Madras Government and the Central Government are unable to
check the man. He goes and menaces the smaller manufacturers. Are you going
to control such circumvention, such a plan to defeat the purposes of this Bill ? I
want the Honourable Member to clear my doubt. I want him to tell the House
whether this Bill arms the Government of India with sufficient power to prevent
any such unjust schemes.

Then, Sir, there is another point. They get hold of retired civilians and employ
them in their firms. They try to take advantage of the influence which they have,
A retired civilian is taken on as a director on a salary higher than that which he was
getting before retirement and he with the influence of his recent past is able to
manage things. I want you, Sir, without fear or favour to see that such unjust
encroachment of big finance on the small industrialist is not permitted. Trustin
the word of the Govt. of India and the Madras Government, people have investeg
in each company to the tune of 15 to 20 lakhs in 7 companies. What happens to
all of thcm when one company with a crore of rupees starts producing cheaper
than the manufacturers in theothercases? They willdump the market with cheaper
stuff. One company comes in with a crore of capital. We have agitated about it
in the Province. I do not know how the Madras Government say they are unable
to effectively control this. They say they have not got the powers. Even the
Central Government have said they have not got the powers unless they take some

ower with regard to industrial planning and tell people that they cannot start a
?actory without the previous permission of the Govt. of India. 1 want the Hon.
Member to consider this aspect. If you allow one man to suppress the small indus-
trialists in one province, this man will go to other provinces or some other man will

o there and start factories by circumventing your own powers and rules and Acts.
f want Government to effectively control such things with regard to production.

With regard to newsprint, you are now controlling supply and distribution
I do not know how far efforts are being made in the Planning Dept. or the Industries
Dept. toinvestigate whether newsprint can be manufactured in this country. During
the war I had occasion to go and spend some hours in the Industrial and Scientific
Research Institute of the Government. They had started experiments to substitute
iron gramaphone pins with bamboo pins. They succeeded. They wanted to give
greater tempo to the coir ropes which are used in the navy. For things that were
wanted to be done during the war the Industrial Research Institute carried on re-
search whether these things can be improved and manufactured in this country.
I want the Govt. of India to instruct their scientists to see whether the grass that is
available in the Himalayan ranges and in the U. P. for ordinary paper can also be
used for the manufacture of newsprint. Sir, the question of newsprinv is a very
serious one. The richer man gets richer and the poorer man gets poorer. The man
that gets a quota of 50,000 tons will devour the small man that has got a smaller
quota, the moment control is removed, you are not able to supply. I will give you
» practicalinstance. Ifyou want toruna paper you must haveatleast a circulation
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of 10,000 copies. But you allot 1} tons to some papers, 2 tons to some papers, and
5 tons to some papers. It gives 4,000 or 5,000 copies each. That means the concern.
has to run at a loss. What I want to impress on the Government is, let them take
seriously the meaning of the word *‘ production ”’ and investigate if they can produce
newsprint also and make this country independent of conditions elsewhere like
Norway or Canada, who are now increasing their cost of newsprint phenomenally
because there is & demand from our country and other countries.

These are the only two points I want to draw attention to. Ifthe Government
really want toshow that areal change hascome over the Govt. of India, thatmen of
genuine public spirit and grit are controlling the Government,letthem consider these
things and let not a single man, however rich and influential he may think himself
to be, and however much he may be hobnobbing and rubbing shoulders with the
bigger peogle in the country, consider that he is bigger than the people and the:
interests of the publio.

TaE HoNOURABLE SikR Davip DEVADOSS (Nominated Non-official) : Sir, controls
are a necessary evil. Personally I would like to see all controls removed. But,.
as matters stand at present, that is not possible. But I would ask the Government
to see that the corruption which is rampant in this control buisness is removed. s
Not only corruption but all kinds of other evils are also there. I will give one or two-
instances. I do not want to take up the time of the House by going through many
things. For instance, my own family doctor wanted some sugar. He sent his,
ration card to the man who distributes sugar and he said he had no sugar available.
Then he was advised to have a police officer sent along with hisservant. The servant.
again went and the same reply was given. The servant said to the man, * Do you.
know who is with me ? He is the Head Constable of the place . Then the sugar
was forthcoming. Then, Sir people have to wait in queues of 100 or 150 to 200 and:
what does the vendor or the licensee say # He says, ‘* Wait till 9 O’Clock at night”
Iam not exaggerating. Iam telling you thefacts. They wait and then he measures.
the grain in a way and they have got to take what they are given. The stuff some-
times is full of grit, sand and all sortsof things. Though it is necessary to have
controls I want Government to see that these evils areremoved. Another thing that.
I want to mention is this. Why should there be control in regard to vegetables %
In Kodaikanal where I live part of the year people raise vegetables and potatoes.
The officer in charge of the Dept. says that one should sell it only at a certain price.
That is not an evil in itself. But he also says he can only sell it to a licensee. That
man makes a lot of money. He goes round and says, ‘‘ Give me at this price *.
We will say the price fixed is X. He wants to buy at X—Y. Whas is the poer
man to do who raises vegetables and potatoes ? Why should you insist upon the:
man selling to the licensee only ¥ The licensees are men of straw. They probably
have got some influence with some clerk or officer and they cause a lot of annoyance:
to the people. These people are not allowed to send their own goods down to the
plains. Suppose the price of potatoes is Rs. 0-4-0 a Ib. in Kodaikanal. It is sold
down below, within 560 miles, at Rs. 0-6-0 per 1b. by the licensee, who is the only
man who can take it down. Why should you insist upon these people selling only
to the licensees ¥ You may puta value upon the thing. You may say that potatoes.
or vegetables should be sold at a certain price. You may also add a certain per-
centage for transport costs. But why shoul d you insist that these things should go
through the licensee only. I would ask the Hon. Mr. Yeatts who knows Madras to
see to this, especially with regard to vegetables and potatoes and other things grown,
in Kodaikanal and Ooty. People suffer greatly. I am speaking from experience.
People have come and told me, ‘* We have got things ; we cannot send them down ;
we are told to sell them only to the licensee ’. Remove these licensees. You can
say that he should sell only at a certain price. I do not mind that, because that
applies to everybody. But free transport to different placeslike Madura and Dindigul
should be allowed. I hopethe Honourable Mr. Yeatts will see to this and instruct
the Madras Government to remove the controls with regard to vegetables.
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*Tare HonoURABLE SA1YED MOHAMED PADSHAH SanB Bagapur (Madras’
Muhammadan): Sir, I intervene in this debate only to make afew very brief
-observations. It cannot be gainsaid that so long as there is a shortage of supply and
there is not enough to go round we have to submit to this control. It is, as my Honour-
-able friend, Sir David Devadoss, has observed, a necessary evil to which we have
got to reconcile ourselves. But, Sir, when you have control, as the previous speakers
have said, you have to sec that it accomplishes the object for which it is designed ;
you have to see that the contro! is effective. You have to sse that control which
has been introduced for the good of all the people of the country accomplishes the
object for which it has kson introduved, that the poor man gets his share of the essen-
tial commoditics. But as the system is now worked, it is a matter for regret that
after all the poor man in the country for whose benefit this has been specially in-
troduced still fails to get his share of the essential commodities and that is on account
of inofficient supervision that is exercised ovor these controls. There is corraption
rampant in tho country and black-market is growing every day. The Government

cannot take things easy. It has got to devise some machinery by which this black-
market is put down. -

e

We have to submit to these controls, as I have already said, so long as there is
not enough to go round. But we cannot accept this proposition that this control
.should go on indefinitely for years ; and if this thing is not to go on indefinitely, the
- Government should take steps to sec that the quantity of essential commodities is
increased, that the production is increased, and really effective stops will have to be
taken. I will just refor to the shortage in 1ood. It is real' - surprising that most of
us were not aware of the fact—at least so fully—until the war rudely brought it
to our notico that a country like India where nearly three-fourths of the population
-are agriculturists, is deficient and has been deficient for more than a century and
a half in its production of food. Sirce the war disclosed this deficiency, offorts have
been made to find out what steps shou’l be taken to make good this deficiency and
there has been the Grow More Food Campaign for the last three or four years func-
tioning ; but we are yet to see how it has succeeded in adding to the production of
food in this country, My humble submission is that the Government should not
follow & laissez faire policy, but it should make earnest and determined efforts to
see that more food is grown in the country and if nocessary Government should also
make it a rule that food crops should have precedence over money crops, that wher-
-ever any kind of cereals can be grown it should insist upon the owner of the land
devoting a portion of it to the production of food, that all the land that anybody
owns should not be cultivated wich only money crops ; that if & part of the land is
-suitable for foodstuffs, the owner should be comp sce that some coreal suitable
to the soil is produced from that land. My submission ti.creicre is that side by side
‘with the control that the Government is exercising it should make a real effort, a
serious effort, to see that larger quantities of food are produced in our country.

TEE HONOURABLE MR. J. M. B. GIBBONS (Bombay Chamber of Commerce) :
Mr. President, in goneral this Bill has my support. Though I dislike controls as
much as anybody, I accept their necectity. The only point which I have in con-
nection with this Bill is to wonder why a commodity like mica has boen included in
the scope of it. Commodities (¢) to (vit) in clause 2 arcall what you might
call consumer commodities—those commodiiies which are consumod within the
country, whereas, mica is, to the exter. of possibly 90 per cent., exported outside
India. Mica is a strategic mineral of vital impo-tance during the time of war and
that there should k2 some control over it is possibly a matier of national policy.
But my point is that I wonder whether it is correct to lump a commodity like that
with these other consumer commodities, because the intention is when these other
consumer commodities are in great and plentiful supply, this Bill will be withdrawn.
But there may even then be a caso for the continuance of control on & vital mineral
.such as mica. That is my point. I wonder whether it i correct to include it in this
Bill.

* Not corrected by the Honourable Member.
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Tarp HoNOURABLE Mrs. RADHA BAI SUBBARAYAN (Madras : Non-Muham-
madan): Mr. President, Sir, as this is the first occasion when I speak in this Honour.
able House, I would, ,with your permission, Sir, like to thank my Honourable colles-
gues for throwing open the doors of this House to women and thus rémoving
another obstacle to.their enjoying equal rights of citizenship.

With rogard to this Bill, Sir, I wolcome it most heartily as a citizen who has had
rsonal experience and knowledgo of the conditions in our country which are, making
ﬁge very difficult indeed to people in general. During the war, we are all aware,
that our poople had been through a great dval of hardship and suffering due to econo-
mic conditions created by the war. We were eagerly hoping that conditions would
improve in the country on the conclusion of the war. But unfortunately things are
becoming more and more difficult and lifo is becoming harder and harder for poor
poople.  Black-marketing is flourishing, making it easier for tho rich to get more than
they need and making it more difficult for the poor io get even their irreducible
minimum requirements. It may be, that the reason for this—I say it with due
respect to our pillars of the administration—is {hat our administrative ma-
chinery is antiquated and incffective and there are also certain evils existing in the
administration of our country. I am glad that the Honourablo Member in charge of
Industries and Supplies has admitted that the Government is aware of tho defects in
the machinery of our administration and that the existence of corruption in the Gov-
ernmont Dopartments was clearly acknowlodged by his Secretary only yesterday
in the other House. But, Sir, mere admission of these defects is not sufficient. Gov-
ernment must make strenuous and earnest cfforts Lo remove these defects and cvils,
It is only then that control can really be effective. .

I believe, Sir, that control is absolutely necossary for essontial commodities,
particularly with rogard to foodstuffs and textiles which are required by all classes of
people. Iam glad, thereforo, that our National Government have given their prompt
attention to this important matter and I congratulate them on bringing forward
legislation to regularise control at the very first session of the Legislature after their
assuming office.

Sir, I do not claim to be a politician or a logal expert and when I speak on Bills
of this kind I do so with a certain amount of hesitation. Iwould say that I just think
aloud of the doubts and fears or of the assurances that I have when I study a Bill
of this kind. On this occasion, I am encouraged to give expression to my viows
because of the statoment made by my Honourable friend, Dr. Matthai, in the other
House that the Government aro trying in the matter of control a process of vast
experimentation and that every suggestion, complaint or criticism on the matter will
be considered by the Government, When I spoak today, Sir, I speak as one who
has the utmost confidence in our National Government that they will do their, very
best for the welfaro of our people. My views will be expressed here with the sole
desire of making my humble contribution towards holping them in their great task
-and also, £ir, because I fee] it is my duty as a woman to reprcsent the difficulties
of women to the Governmont—of course, I know many of my colleagues represent
women as woll in this Housc:—but as a woman I think I can claim that I understand
the needs of a housewife much more clearly than men do.

My Honourable friond, Mr. Yeatts, romarked that the Central Government had
certain powurs—if I hoard him right—over tho Provincial Governmeonts during
the war period and;that those powers ceased to vxist on the conclusion of tho war, but
the Honourable Member for Industries admitted in the other Houso that the economic
conditions which arose from the situation created by the war still continue to exist.
It rather worrios me, Sir,—it causos mo anxioty to know—how ths Central Gov-
ernment is going to enforco all the soctions of this Bill if it has not got sufficient
authority to soe that the Provincial Governments will carry out the differont clauses
of the Bill and also give due respect o the directions that the Central Government
will give under section 5 of this Act. I think it would help not only this Honourablo
House but also the public in general to undorstand the policy of tho
Government if the Government would mako it clear how they ~are going to
co-operate with the provincial Governments in enforcing the sections of this Act.
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I think, my Honourable friend, Mr. Yeatts, said that full rationing is not made
onan all-India basis. Iam quite aware of it but I think that it is certainly necessary
for the Governmont to give their earnest consideration to the need for as much uni-
formity about rationing as is possible and also with regard to the commodities which
the different Provinces think are necessary to be rationed. 'While I am on this
subject of rationing, Sir, I would like to point out that when the Provincial Govern-
ments introduce rationing of a particular foodstuff they should also consider whether
it is necessary to introduce rationing ‘or control of its allied foodstuffs. f I think I
should make my point clear by giving an instance. In Madras we did not have
ratinioning of sugar until this year and all that time there was no scarcity of sugar,
Sugar, jaggery, which I think is called “ gur ” in these parts and ‘‘ country sugar "
which in Tamil is called “ nattu shakkaras ’, were available to all classes of people
but now that rationing of sugar has been introduced, jaggery and ‘‘ country sugar *
have gone into the black market with the result that the poor people who are not used
to white sugar are left in the lurch. I think this is a very important matter which
needs careful attention of the Central Government. With regard to distribution
also I would venture to make a suggestion to the Government : that they should, in
consultation with the Provincial Governments, try to have distribution through
Co-operative Societies. I have great faith in Co-operative Societies if they are run
efficiently. Black marketing can be avoided if the assistance of Co-operative
Societies is utilised more extensively and frequently.

Next, Sir, I shall be treading on rather delicate ground if I venture to say a
few words on textiles, but I shall be failing in my duty if I do not warn this House
that the women in my Province are undergoing acute anxiety with regard to textiles,
Tho other day I refrained from speaking on the resolution brought forward by my
Honourable friend, Sir Gopalaswami Ayyangar, because he did not recommend any
definite policy. I yield to none in the desire to promote khadi. I myself have been
a user of khadi for many, many years—more years than I should like to remember
a8 it showse that I am rapidly getting old. (Laughter.) But, Sir, my point is that
every man, woman and child should have sufficient clothing and that clothing should
be available at a reasonable price—at a price which everybody in this counrty
can afford. How that is to be done is not my concern. It is the concern of the
Government but my duty is to place this point before the Government for their
consideration. Yet I would take the liberty of making & suggestion. I feel, Sir,
that the time has come when Government must give their earnest consideration to
the principle of State ownership. I feel there is urgent need for the Government to
take over the mills under their own managoment. Instead of having an elaborate
machinery to exercise control over the production and distribution of textiles the
-best method of seeing that the needs of the people are met is by taking over the
management of the mills, My Honourable friend, Mr. Thirumala Row, the other
day rightly gave a moving picture of the conditions in mill areas, conditions under
which the labourers live and work. It is an open secrot that the magnates of the
mill industry have made huge profits during the war, not only by what is known as * war
profiteering >’ but also by cruel exploitation of labour. If profiteering and exploita-
tion of labour are to be stopped it can only be done by State ownership. Also Ido
not see, Sir, why mill-ownors should make large profits when people are suffering from
want of cloth. I also wonder why, when Government raise loans at only 3 per cent.
mill-owners should be permitted to make big dividonds of 30 to 50 per cent ?

Tae HoNOoURABLE MR. G. 8. MOTILAL : To pay taxes.

TeE HoNouraBLE MEs. RADHA BAI SUBBARAYAN : And now that the
Excess Profits Tax has been abolished, they have a wider scope .f01.' making larger
dividends. I personally think that if the matter of State ownreehip is going to be a
difficult problem, and requires a long time to accomplish, Government could in

the meanwhile take steps to prevent excessive profiteering by the mill industry.

Then, Sir, I would like my Honourable friend to inform thg House clearly in what
manner the Central Government are going to enforce the different sub-sections of
section 3 in the provinoces, because even with my limited knowledge of the constitu-
tion I know that many of the subjects come under provincial administration. Take,
for instance, sub-section (2) of section 3. How are they going to deal with them 1
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All these are vital problems, in my opinion. Only the other day, an Honourable
Member of the Government stated that a certain quantity of dehydrated potatoes
were imported into this country, and in reply to a supplementary question why it
was necessary to import the potatoes at an exoessive price, he said, because there was
scarcity of the commodity in this country. Why is there soa.roit%l? There have
been repeated reports among the public that potatoes grown in India have been
rotting in certain places while there has been scarcity of potatoes in other places.
There must be something wrong somewhere when therpe is unequal distribution of
easential commodities in this country. As I said at the beginning of my speech,
I make my remarks with the real goodwill and with a desire to help the Government,
and I hope the Government will give sympathetic consideration to the views I have
ventured to express. (Applause.)

Ter HoNouraBrLe THE PRESIDENT : Mrs. Radhabai Subbarayan, we all
welcome you to this House, and we are very glad to hear and very much impressed
with the maiden speech which you have made today. You have spoken with much
dlarity and ability, and we trust that after the next election many eminent ladies—
there are several in the field of politics who have already distinguished themselves—
will join you in this House and add to the glory and lustre of this House. (Applause.)

As regards the subjects to which you have referred in your speech, they are all
serious points and require very great consideration on the part of Government. I
have not the slightest doubt that your observations and remarks, coming as they do
from a seasoned and expert politician like yourself, will receive great attention and
consideration from Government. (Applause.)

Tae HoNouraBLE Mms. RADHABAI SUBBARAYAN : I thank you very
much, Sir. .

TEE HoNOURABLE SIR N. GOPALASWAMI AYYANGAR (Madras : Non-
Muhammadan) : Sir, I rise to say only a few words on this Bill. T give my whole-
hearted support to the principle of this Bill, and I cannot see what Government
whether national or otherwise, could have done in circumstances such as we are
placed in at the present moment, if they had not taken action of the kind they propose
to take in this Bill. Control, Sir, has to be continued even after ths war. The only
thing that we have got to decide is how much of control we should have, in res
of how many commodities, and how far we should go in exercising that control.

The Honourable the Mover of the Bill referred to the fact that during war-time
the Central Government did encroach on the provincial field of legislation and took
control over spheres which properly would not be the spheres of the Central Govern-
ment but were the spheres of the Provincial Governments. Now, Sir, with regard to
the commodities that have been listed in clause 2 of this Bill, I desire to draw the
attention of the House to the fact that, exoept perhaps for two or three items, the
rest are all cases, which under a properly evolved post-war industrial policy, will
have to come under some sort of central control. Cotton and woollen textiles, coal,
iron and steel, I think, were amongst the industries listed in the statement on in-
dustrial policy which the previous Member for Planning published some time last
year. What I wish to suggest in this connection is this. This particular Bill will be
in force onuy for a very temporary period, and I suppose the Central Government will
constantly be watching the situation and will try to relax and then remove controls
over the items mentioned in clause 2 gradually. I suggest, Sir, that the Government
should resort to removal only in respect of items which are not likely to come under
a certain measure of permanent planning ocontrol in the future. I think it will be
necessary for them to think hard before they remove controls altogether in respect of
cotton and woollen textiles, coal, or iron and steel.

Now, with regard to those items which will become subjects of permanent plan-
ning in the future planning on an all-India basis, it is necessary for them to evolve
machinery for control whioch will endure. My Honourable friend, Mrs. Subbarayan,
-on whose maiden speech, Sir, I should like to add my own congratulations to what yon
have already expressed, referred to the point mentioned by the Honourable Member for
Industries and Supplies in the other House, namely, the unsuitability of the present
administrative machinery for exercising the powers of control which, under legislation
of this kind, have got to.be vested in some kind of bureaucracy. That is one of the
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things which are facing not only this country but countries all over the world. The
question of the recruitment of the proper personnel, their post-entry training, the
manner in which they should assume the role of positive and dynamic helpers in
industrinl development—things of that sort have got to be very carefully thought
out in'connectida with proper planning in the future. I suggest that, though they
will now recruit machinery for exercising control over items of that sort merely for a
temporary purpose, they should have this larger object in view in finding such
machinery in respeot of those items.

With regard to some of the questions which have been raised, I should like to
refer first to the point that very largely the powers that are being taken in this Bill
are powers which would be exerciseable by the Provincial Governments. Now, there
is one particular point, which is perhaps relevant to recent controversy, in respect
of which, T think, there is no question of provincial jurisdiction. Take, for instance,
the question of the proper distribution of cloth on an all-India basis. That necessarily
involves the control of cloth produced in one province being made available in another
province, and not elsewhere. It might involve the control of yarn produced in one
province so as to make it available in another province and not elsewhere, and so on.
That, Sir, under the Government of India Act as it stands today, is not within the
provincial field, because, under section 297 of the Government of India Act, I think, no
Provincial Government can legislate so as to prohibit or restrict the entry of commo-
dities from or into another province. That, I think, is a power conferred only on the
Central Government in virtue of this Parliamentary enabling legislation and that
is proposed to be continued under this Bill. This point is very relevant to a recent con-
troversy because,in the statement which the Prime Minister of Madras has issued to the
press, to which my Horourable friend Pandit Kunzru made reference this morning,
he has tried to answer it. One of the objections raised to his textile scheme for the
Madras Province was that he contemplated the shutting out of the import of cloth,
say, from Bombay or Mysore or any other area outside the Madras Province into the
Madras Province, and his answer was that, at present, this distribution is effected on an
all-India basis by the Central Govternment and cloth is being sent out to particular
areas from other areas and he can now use this power, which is exercised through the
Centre, for the purpose of shutting out cloth from coming into Madras from Bombay.
He further said that the problem of the ability of the Provincial Governments to shut
out such cloth in the future in order to help his own scheme would arise only during
what he called the post-control period. That is to say, when the Government of
India takes away this control on an all-India basis, it will be time for him to consider
what the Madras Government or the Madras Province should do in order to shut out
Bombay cloth or to prevent Madras yarn from going to Bombay or other province
which may be in need. That is a matter which the Central Government have got to
consider very seriously. I tried to make out the other day during the debate on my
Resolution that the whole of the textile industry should come in for control on an
all-Irdia basis and we should take power here for the purpose of regulating the siting
of this industry in different places, and even the distribution of the production of this
industry as between different provinces in this country. A thing like that cou'd be
done only on an all-India basis. Of course, the Prime Minister of Madras thought
he could in the meanwhile make some legislative adjusmtents in order to keep for
Madras the power to over ride the provisions of section 297 of the Government
India Act. But that could be done, I submit, only by amending legislation
Parliament. He also talked of the Constituent Assembly taking up this matter
and giving provinces the power to prohibit or restrict trade as between one province
and another in the future. I should myself doubt very much whether any consti-
tuent assembly, speaking for a1l India, would easily vest power in pariicular provinces
to act in the fashion he contemplates. With regard to this particular matter it would
be interesting to know whether the orders which the Government of India have issued
already as regards the allocation of spindleage could be brought under the provisions
of this Bill. This Bill in clause 3 (2) (a) says that an order may provide for regulating,
by licences, permits or otherwise, the production or manufacture of any essential com-
modity. I wonder if the orders which the Goverment of India have already issued and
to which I hope they will stick could be interpreted as having been issued under this
I am afraid in terms that order did not issue under any provision of this kind. But
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where the Government of India have to see that the policy they have laid down fs
carried out, it is worth their consideration to try and bring it under a legislative
enactment of this sort ; and where a Provincial Goveirnment has demurred-and wishes
to act in a fashion which is contrary to the policy enunciated on an all-India basis,
it will be up to the Central Government, apart from the section of ghe Government of
India Act which I quoted the other day, to issue a direction under clause 5 of this
Bill telling the Provincial Government what it should do to carry into execution in
the province any order made by the Central Government.

Now, my Honourable friend, Mrs. Subbarayan, asked how these things were
going to be enforced. These go into the legislative enactment and the directions are
issued under the legislative enactment and if a Provincial Government does exercise
its executive powers 80 as to conflict with the powers of the Central Government
8o far as the present Government of India Act goes, there is a provision even now,—
seotion 126, I think—under which a direction could be given and enforced. It
gives power, I think, to the Governor General in his discretion, to ask the Governor-
of the Province if necessary to see that the direction is implemented. I am not sug-
gesting that a drastioc step of that sort should be taken. I am sure that even the
Madras Government would persuade itself to change its policy when it finds that an
Interim National Government desires that the orders it has issued should be con-
formed to by a Congress Government in the Madras Province. I do not wish to say
anything more, Sir, except that I certainly welcome and give my whole-hearted
support to this Bill:

*TaE HoNoURABLE HaJ1 SYED MUHAMMAD HUSAIN : (United Provinces:
Wes: : Muhammadan) : Sir, I confine my remarks on this Bill to a particular point.
I do consider that control is necessary and introduction of legislation of this kind is
quite suitable. But I would very much like to know from my Honourable:
friend the Mover whether the Government have any intention of apply-
ing the provisions of this Bill, or the Ordinance which was in force, to themseYv
or it is only meant for other people besides the Government. What about the Dis-
posals Department ¢ Now, the Disposals Department is disposing of millions worth
of these commodities ; most of them new, and some of them second-hand. Does.
the Government consider that control of the articles sold to tenderers would be to
the benefit of the public and the Government also or not? Government itself is
encouraging black-marketing. As an instance, I ask “What about motor vehicles #**
They had control prices over motor vehicles. How have they sold by auction and by
tender ¢ If Government cannot control its own hands in black-marketing, how can it
go to the public and ask them to stop black-marketing. Prices of second-hand motor-
cars have gone up very high and I am sure that the Government auction and sale by
tender is responsible for it. Besides motor vehicles, there are thousands and thou-
dands of tons of eatables purchased by the United States Government and as a
matter of fact military stock is being sold. Have the Government been able to
see or intend to see in future that they reach the general public at a reasonable price,
or while the Government is black-marketing, it will also allow the people who pur-
chase from it to do the black-marketing ¢ How articles are disposed of by the Dis-
posals Department requires very very careful consideration by the Government and
1 confine myself and say nothing more on this except that every provision of this
Bill or the Ordinance which is in force ought to be applied to the articles disposed of
by the Disposals Department and if they contravene, the people responsible should
be punished like an ordinary member of the public would be punished.

Trae HoNouraBLE ME. M. W. M. YEATTS: Sir, taking the points as I recall
them, first slack coal. Coal, like most other commodities in general use, is a function.
in two variables, if I might say so. One, you have the articles itself and then you
have the problem of taking it, movement ; and one of the very big issues in coal is
just this one of movement. Most of it comes from one corner of India ; but it is
used all over the country. People burn bricks in every corner of this country and th
want slack coal, and that is why it is not really practicable in a control which is 5¢-
per cent. movement if not more to leave out one basic thing fSlack coal cannot fly-

* Not corrected by the Honourable Member,
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to the United Provinces. It has to go in a wagon like every kind of coal, and it
goes in much the same way as other coal in rakes made up in the same siding or
group of sidings. Although I appreciate the desire that the Honourable Member
-expressed for freer movement of this brick-burning coal, I do not think it is really a
practicable thing ‘vo remove it from the control field. On the actual matter of giving
.coal for this purpose, I might say that we kept moving this coal throughout the mon-
-soon against considerable difficulties, so that there should be at least some in situ
.on the spot when the brick burning season began.

The Honourable Pandit Kunzru raised, asis his habit, a great many very serious
issues, going down to the root of the measure. On the actual life of this Bill, it is
till the end of next September or the end of March. There is provision—the Honour-
able Member must have had it in mind—in the Government of India Act which seems
to limit legislation of this kind to six months after the expiry of the Proclamation
of Emergency. The actual text of the Parliamentary legislation under which we

are operating says:

‘‘The period mentioned is the period of one year beginning with the date .on which vhe
‘Proclamation of Emergenocy in force at the passing of this Act ceased to operate.”
It is not absolutely certain. Iam not alegal pandit ; butsofarasI cansee, the period
“is one year, subject tothe Council passing it; after that Government will have
to extend it by one year. Broadly speaking, what we have before us is a period
of 18 months or 2 years in which Government would be able to study the development
of production, the easing of trade channels, and so on—in regard to all those things
which are the subject of this Bill. The actual technical date I am afraid I cannot
give.

TeE HoNoURABLE PaNDIT HIRADY NATH KUNZRU: Is this the view of
the Legislative Department ¥

THE HoNoURABLE MR. M. W. M. YEATTS: Itis not; I am afraid I do not
know. My own impression frankly when I came was that it was one year. There
seems a certain obscurity and we shall get that cleared up positively. Standing
here while you are eager to break up, I wanted to mention the point and just say in
what stage my own ideas are. Production was another of the things mentioned. It
is all fundamentally a production crisis. As the Honourable Pandit Kunzru has point-
ed out, this is a measure directed towards oontrols and there is the connected but
much farther reaching issue of production. I shall not go into that at any length
but a great deal has been done. We have had a textile plan, a Panel for newsprint
for example, which was mentioned by a speaker, and many others. These are long
range things. I may assure the House that in the matter of production, which is a
specific object of this Bill, it is to enable us to make the best use of what we have in
.conditions of difficulty.

One point was mentioned about iron and steel and coal. It is correct. The capacity
for producing steel in this country is now about 1} millions which is more than what
it was before the war. But that is at the moment a theoretical capacity. The plant
1is there which can produce that steel. But we cannot pull that steel out of the plant.
We can only get 900,000 and the real cause of that is coal. You can only use in
making steel, coal of a particular coking point. The whole coal problem is one sub-
stantially of moving. Every month we perform, what described as Chairman of the
Coalfields Committee, as a balancing act. We know that about 2} million tons of
.coal has to be moved about and also that the Railways can just about move that
.amount, and we have to distribute that amount over the country as well as we can.
Now the steel works are big users of coal. It is no use looking at the whole production
position in watertight compartments. You cannot separate coal from steel ; you
ocannot separate either of these from transportation and you cannot in turn separate
transportation from coal because the trains run on coal. The Coalfields Committee

.. brought out these and other points well. The railways are the biggest users, I think
.about 40 per cent. A lot of the coal they use is coking coal, but if they are to stop
using that, we must give them other coal in place of it and that coal must be good for
steam raising. We could not stop railways till the adjustments had been made for
-the whole life of the country lies on them.
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Then one other thing which I think should be mentioned is that the genuine

demand of the country for these things is very considerably greater than it was before
the war. By “ genuine *’ demand I just mean the number of citizens who here and
there want these for perfectly proper purposes. The Coalfields Committee has also
said that very thing, and it was impressed on me in this Department’when I took over
coal. There is one other point which my Honourable friend, Pandit Kunzru, raised,
namely that of undue interference with trade, with which were linked things raised
by other speakers like the Co-operative Societies and also the administration. As the
Honourable Member in-charge of the Department said in the other place the country
is under-administered, which is quite true. The amount of economic control now
in view requires not only staff but training of such staff and all sorts of things which
are necessary if you want to run economic control efficiently in a country of India’s
size with a quasi-federal constitution. One way of looking at the running of a con-
trol or at the administration for that matter is to compare it with a relay race. One
chap starts off and then after the first quarter he hands the flag to the other and the
other goes on for his stretch and so on. You cannot, sitting in Delhi, put your finger
into an agraharam in South India. ‘It is no use pretending you can, but if you can link
up with yourself successor agencies which would take up the job like the runners in
the relay race. Then you will get—not a perfect control—there is no such thing
outside Utopia. But you have got something which is both reliable and is understood.
The problem is how to strengthen what is in many parts a tenuous connecting link.
This is at present under very close consideration.

With regard to the question of newsprint——

TaE HoNoUrABLE Panprr HIRDAY NATH KUNZRU: Before he passes
on to newsprint, will the Honourable Member be good enough to tell us whether the
Government of India will issue instructions to the effect that persons already en-
gaged in trading in a controlled commodity should not be driven out of it merely
because of the existence of control over it. *

THE HoNOURABLE Mr. M. W. M. YEATTS : I am glad my Honourable friend
has mentioned the point. I had intended to comment on it but unfortunately I missed
it. Actually the trend has been to criticise controls because of this very use of peo-
ple formerly engaged in the trade concerned. All that I can say is to assure you that
we have already a hornet’s nest around us without bringing in more and we have
not the slightest desire to push some people out and bring others in. We are not
like enginecrs who can make a straight line cut across country but rather have to
make use of every stream or channel, which will float us down to our objective——

TreE HoNouraBLE Panorr HIRDAY NATH KUNZRU: Will the Govern-
ment of India have power under clause 3, sub-olause (1) to issue such instructions as
will protect the rights of persons who are already engaged in trading in a controlled
article ?

THE HoNOURABLE MR. M. W.M. YEATTS : They could certainly do so if that
were oonsidered necessary and under the Cotton Textile Control, of course, such
provisions exist.

I come now to the points raised by my Honourable friend, Sir David Devadoss
about the control on Madras vegetables. I might mention that I do not know the
details of the particular case referred to by him but taking it from a general aspeat
you cannot really have a oontrol on prices without some degree of influence on dis-
tribution. That has been applied time and again and it may be that in that parti-
ocular case the appearance of the licensee is the means of ensuring that distribution—
at least so muoh—will go to a certain place.

There were some other matters raised about the need for growing more food-
That, of course, is not really my field but I can assure you that much is being done
in this direction and I do not think Honourable Members need have any doubts
about it.

With regard to mica, itis a rather peculiar oommodity. It has a great
strategio value, as the Honourable Member stated, and that value exists also in
peace. It was therefore felt in view of all these considerations that the
powers should remain. There is in all aots, whether of mankind or of God,
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& distinotion between taking a power and using it. Now if you have a power you
need not use it, but if you have no power you cannot use it. That is the distinotion
and it applies to\mica and various other things in this field.

Then I should like to say how pleased I was to see so fluent and oharming a
representative of the women of this country in this House and I wish I could speak -
a8 well as she. The Honourable Mrs. Subbarayan has given-us quite a lot to think
about. I have mentioned her point about Co-operative Societies. We should beo
glad to use them or any helpful agency. The sccond point about State ownorship
of textile mills takes us a long way and that is not a point on which any one would
expeot me to speak much now. One thing I would like to say on this matter of textiles,
and that is that it is really a production problem. Probably I might say, standirg
here, that coal enters into textiles as into every thing clse. But apart from that,
I think it is in the power of the textile worker to add appreciably to the
actual production of textiles at this moment. I do not mean, by working more
hours than are prescribed ; not at all.  But I think that aspect of the problem is
worth mentioning here.

THE HoNoURABLE MRS. RADHA BAI SUBBARAYAN : Sir, may I interrupt
the Honourable Member and ask a question ? Is it not a fact that the mills are pro-
ducing finer stuff which takes more time and labour for production and also which is
wanted only by a few, and therefore the scarcity of the ordinary material which is
used by the general public, particularly the poor, is becoming greater ?

“THE HoNoURABLE MR. M. W. M. YEATTS: 1 think there are distinct restrice
tions on the number of picks and so0 on that go into cloth. There is a demand in the
country for a certain proportion of what might be called fine cloth, but that propor-
tion is very small. Basically you can take it that what are known as the coarser
counts form a very large proportion of the total production. They are going on, and
they could not really be appreciably affected by any such change. The proportion
of the industry devoted to the coarser counts is very, very large.

I would now refer to the points raised by the Honourable Sir Gopalaswami
Ayyangar and which came from the front bench here. This is a Bill with powers for
a very limited period enabling Government, or at least giving a chance to Government
to try to feed thesv important commoditios in the proper directions and in proper
amounts. Now, any long-range industrial plan by its very natwe goos well beyond
the fisld of this Bill. It would be a rather difficult point, I think, how far this Bill—
which is the definite intention disclosed by the Honourable Member—could go out-
side that field on to a longer range plan. But it is correct that section 3(1) says
* maintaining or increasing supplies,” and o on ; and it is our intention to use that
section in the best practicable fashion to enable us to meet our need, which is putting
more material of the kind demanded where it is wanted.

I will not touch further onthe points about recruitment which the Honourable
Sir Gopalaswami Ayyangar dealt with so clearly, because they have been fully dis-
oussed, nor on his constitutional ones, because, as I said in the debate on his Resolu-
tion, that whole issue is in hand now.

Then, Sir, we had an assault on the disposals question. Now, Disposals, as I
said once, is fair game, and I think somctimes it is unfair game too. The man who
is dealing with Disposals has a most miserable job. If you are selling something,
you would have specifications ; you know what you are selling, and the fellow 2,000
miles away knows what he is buying. In Disposals, we do not declarc the stuff,
and it sometimes happens that the man who is buying does not know what he is buying
and the man who is selling has not got a full description of the stuff he is selling. It
is very difficult. But we do try to follow our own ocontrols. It may be that some-
times an officer makes a slip, but we do apply our own, ocontrols. IMotor cars are very
dear now, but I do net. blame that on Disposals. We do not control that. If we had
oontrol, my Honourable friend might get a better car.

THE HoNouraBLE HaJ1 SYED MUHAMMAD HUSAIN: I only wanted the
Honourable Member to consider and apply the system of disposals to the surplus
stores of the military purchased from the United States Government. Do you con-
trol that stuff and the people who purchase it from you on the basis of tenders running
pome times into lakhs ?
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Tae HoNoURABLE Me. M. W.-M. YEATTS: It is rather like this. There is
the field of control which is always opéraiive. Now and then you have specifio
things like prices. Take oloth, for instance. The prices we take are governed by
our own prices. The Textile Commissioner has his vown prioes 1i:‘lpr corresponding
materials. Then, if they are bought by X, then X comes under the general field of
controls in respect of cotton textiles, which prevents him from doing this and that ;
and if he dispeses of the stuff so as to come within the reach of any of the operative
provisiens, then he can be caught. ‘

As Disposals we are really an agenocy to take a lot of stuff which one man no
longer needs, and put it out into the country. But we are not a rationing body. We
do not take one chair and hand it over there. We deal with several thousands of
items. Whether it is picks and shovels, whether it is foodstuffs, whether engineering
stores, and so on, we see what isth. appropriate background of oxisting ocontrols
against which we operate, and we sell it within that; and then again, tho buyer
operates, in any of his subsequent activities, within that ficld of control.

That is all I have to say. I do not think there is anything more I can say.
Tue HoNouraBLE THE PRESIDENT: Motion made :—

“That the Bill to provide for the continuance during a limited p:riod of powers to control
the production, supply and distribution of, and trade and commerce in, certain' commodities,
as passed by the Legislative Assembly, be taken into consideration.”

The Motion was adopted.

Clauses 2 to 17 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble wore added to the Bill.

Tae HoNoURABLE Mr. M. W. M. YEATTS: Sir, 1 move that thc Bill, as
passed by the Legislative Assembly, be passed.

The Motion was adopted.

ANNOUNCEMENT IN THE PAPERS OF THE DEFENCE POLICY OF THE
COUNTRY

Tur HoNourasLE MR. M. THIRUMALA ROW : Mr. President, T have got a
small representation to make to you, Sir. In yesterday’s papers an important state-
ment has been issued by the Government of India on the defence policy of the coun-
try,tnamely, the nationalisation -of the Army. When the Assembly is in session, when
the Councl is in session, and when the  Honourable Member in-charge of the port-
folio is a Member of this House, I think it is duc to us that he should make the state.
ment on the floor of this House before he gives it to the press. It is a very important
change of policy. It is not merely an executive order. It is a matter in wch the
country has been interested for a long time. It is a welcome departure no doubt of
policy. But we cxpect an Honourable Member of this House to make a statement
before this House, We have really got something to offer by way of remarks on
that—before he goes to the press or before the public is taken into confidence.

Another point. We would like to have a day allotted for the discussion of the
food situation in the country. It is a thing which is engaging the minds of every-
body and we owe it to our constituents that we must know how the food situation
stands. We should not be left to read the debates in the other House or in the news-
papers. The Fqod Secretary can function in the absence of the Food Member in
this respect.

Tue HoNouraBLE THE PRESIDENT : As regards your latter request, we had
three debates on this point in three different sessions. The whole question has been
thoroughly thrashed out, not only in this House but in the other House also
and I do not think anybody has to add anything to the full debate which has taken
place.

TrE HoNOURABLE MR. M. THIRUMALA ROW : The food situation is chang-

.ing every day. It is not constant.
Tae HoNouraBLE THE PRESIDENT: We have a very short time at our dis-

posal. This House will have to adjourn sine die about the 20th of this month. So,
I do not think that is vossible.



AN

168 OOUNCIL OF STATR [16 T Nov. 1946

[Mr. President] '

As regards your other request, one of the distinguished members of this House
has already been appointed President of that body, Sir Gopalaswami Ayyangar,
and a committee®ias been appointed to consider the matter very carefully. I think it is
impossible for Government to give any firtheyr information at this stage. The mere
omission to make a statement in this House is not fatal to the appointment of the
commission.

TeE HoNoURABLE MR. M. THIRUM ALA ROW : I take it, Sir, that you have
got your views in the matter. As re presentatives of the people, the Houso cannot
be ignored by the Honourable Members who are to run the responsible Government
in spirit.

Tae HoNouRaBLE THE PRESIDENT : I do not think the House has boon
jgnored.

TeE HoNoURABLE Mr. M. THIRUMALA ROW : These are old ways and old
methods are not to continue.

TEE HoNoURABLE Mr. A. R. NISHTAR (Leader of the Houso): I assure my
Honourable friend over there that so far as the present Government is concerned
it is prepared in evory way to accommodate the Members of this House. Wo aro
all brothers and comrades and therefore there is nothing of that spirit which existed
in the past so far as the Government and the Opposition are concerned. The Honour-
able Member who is in charge of the D efence Department is not hero and thercfore
I cannot say what was the partioular reason that made him not to make the state-
ment here. But, if my information is correct, the statement was not made in the other
House either. I am not so expert on the procedure of the Central Legislaturo as
my Honourable friend is. But, with the little experience that I have got of Legis-
latures, I think that so far as statements are concerned, when they are made by a
Member, they are not subject to discussion by the House. Therefore even if the
statement had been mado on the floor of the House, probably my Honourable friend:
aocording to the praotice and procodure of this House, would not have been within
his rights to make comments here.

TrE HoNoUuraBLE MB. M. THIRUMALA ROW : Don’t ignore this House.

THE HONOURABLE MR. A. R. NISHTAR : The only thing is that instead oi
reading it in the papers, this statement would have been read out in his presence
by the Honourable Member in charge of the Department. But I assure him that
there is no such thing as depriving the Members of any right. There is no such thing
as keeping secret anything from the Honourable Members. We want the co-opera-
tion of the Members. We want to give them every opportunity to discuss matters
as far as possible. ’

TaE HoNourABLE THE PRESIDENT : I quite agree with the sLeader of the
House. I may point out also that many Commissions and Commitieos have been
appointed by the Government without making any statement in this House.

The Counoil then adjourned for Lunch till a Quarter to Three of the Clock.

The Council re-assembled after Lunch at a Quarter to three of the Clock, the
Honourable the President in the Chair.

DELHI SPECIAL POLICE ESTABLISHMENT BILL

THE HoNOURABLE MR. A. E. PORTER (Home Secretary) : Sir, from the debate
this morning it was abundantly clear that all sections of this House are anxious
that there should be established or maintained as good a machinery as possible
for keeping the administration clean. I am in the happy position, Sir, of present
ing to the House a cog in the existing machinery which is smali but I think im-
g:;'ba.nt and which will fall out if the Bill which I propose, with your permission, to lay

‘ore the House for their consideration is not passed. The Bill, Sir, is one—

¢to make provision for the constitution of a special police force for the Chief Commissioner’s
Province of Delhi for the investigation of certain offences committed in connection with matters
ooncerning Departments of the Central Government, for the superintendence and administration
of the said force and for the extension to other areas in British India of the powers and jnris
diction of members of the said force, in regard to the investigation of the said offences,’’



DELHI SPECIAL POLICE BSTABLISHMENT BiLL 169

as passed by the Legislative Assembly. During the war irregularities and cor-
ruption in connection particularly with contracts concerning the War Department
reached a very serious stage and it hecame necessary for- theez%r Department,
as it was then called, in 1941 to take special measures for the invetigation of allega-
tions of corruption and matters of that kind. Later in 1943 formal legislation was
promulgated under which a special police establishment was set up for the same pur-
pose. With the lapsing of the Ordinance under which this special police establish-
ment was set up at the end of September, it became necessary to take measures to
continue that organisation in force and, on the recommendation of the Interim
Government, His Excellency the Governor-General promulgated an Ordinance
establishing a special police establishment for Delhi. This Ordinance will lapse at
the end of March unless legislation is now passed to continue it in effect and the
Bill which is now before the House is intended to continue in effect the Ordinance
promulgated with effect from the 1st October this year.

The existing police force, Sir, is characterised by I think three principle features.
In the first place, it is a police force which is under the control of the Central Govern-
ment. That is provided in clauses 2 and 4 of the Bill which is now before Honourable
Members. Secondly, it has been given authority to investigate not all criminal cases
but only criminal offences concerning matters relating to the Government of India’s
Departments and within this class only certain offences which are notified in that be-
half. The existing notification, Sir, defines the offences which I might describe with-
out particularising too definitely, as falling under the heads of bribery, corruption,
criminal misappropriation, fruad, embezzlement and fabrication of documents with
the intention of deceiving Government and profiting at Government’s expense.
The relevant provision in the present Bill jn this respect is found in clause 3. The
third feature which distinguishes this establishment is the fact that it is at present
able to conduct its investigations and exercise its powers not only in the Delhi Pro-
vince for which it was primarily constituted but also, with the consent of other Ad-
ministrations and of other Provincial Governments, throughout the whole of India.
That is provided for in clauses 5 and 6 of the Bill ; and by negotiation with other
Provincial Governments at present the force is empowered to conduct its investi-
gations in all provinces with one exception.
TEE HoNoURABLE PaxpiT HIRDAY NATH KUNZRU : Which is that ex-
ception ?
- TrHE HoNourABLE MR. A. E. PORTER: Sind. The Province of Sind has
refused to allow——
THE HoNoUuraBLE THE PRESIDENT : Why has that Pyrovince been excluded ?
Tae HoNoURABLE MR. A. E. PORTER : Because it is only with the conseni
of the Province itself that the Central Government can empower its officers to operate
in a Province. All the other Provinces have consented to allow this establishment to
operte in thier Provinces with the exception of Sind. There were other dissentients
but they have yielded to our blandishments and we are not without hope that Sind
also will yield to our blandishments.

Sind 3'1‘1m HoNOURABLE THE PRESIDENT : Why was special treatment given to
in

Tae HoyoUrRABLE M. M. THIRUMALA ROW :Si nd is more honest and
there is no corruption there. .

TrE HoNouraBLE MR, A. E. PORTER :If I may explain, there is no »‘ower
to the police authorities set up by the Centrl Government to operate inany P;ovi’ée
except with the concurrence of that Province. . .

THE HNOURABLE SR N. GOPALASWAMI AYYANGAR: Whére do"/you
get that from ? \ '

Tae HoNoURALE MR. A. E. PORTER: That is in the Constitution Act.
‘“ Police ” is a provincial subject and the rather peculiar form which this legislation
has taken has been imposed upon us by limitation of the Constitution Act.

As 1 was saying, the Centre cannot force Provinces to allow thier police foroe
to operate in their provinces without their consent.
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Tre HoNoURABLE THE PRESIDENT : That Government prefers Government
to be robbed.

THE HoNoUgABLE MR. A. E. PORTER : That Government is not prepared,
to allow our polite force to investigate cases concernig the Central Government
so far as that province is concerned.

THE HoNoURABLE PanbpiT HIRDAY NATH KUNZRU: Has it given any
reasons for its refusal ¢’

THE HoNoURABLE Mr. A. E. PORTER : Possibly the Honourable Membel
would allow me to continue without interruption. I will finish within a few minutes
and I have no doubt if he wishes to speak he will do so. But if you will permit,
Sir, I should prefer not to be interrupted. I should like to hurry on and finish.
It would probably be more convenient for the House if I summarised my commen::
on points raised by Honourable Members at the end.

As 1 said, Sir, with the exception of one Province all the other Provinces haut
agreed that the police establishment, which is now in existence, shall operat.
in their provinces and it is in fact operatirg in their provinces.

Now, Sir, I said that this is a small but important cog in the machine. 1t is not the
¢ only picce of machinery which this (Government have in view. 1 am not without hope
that 1 may be able to lay before this House a measure intended to make the
law connected with bribery and corruption, particularly when committed by govern-
ment servants, more eflective and stringent; but that I cannot saynow. The point I wsh
to make now is that this picce of machinery has proved useful during the war years
and since and Government seeks to have it continued, because if it is not continued
this one cog will fall out of the machinery.

It is an important piece of machinery and 1 have no doubt that the House,
would like to know something of its achievements. It was established, Siv, as T said,
in 1943. Up to the 30th September it had investigated 1020 cases.  Of these cases
it had sent up for trial 636 and recommended for departmental action 168.  Amongst
the cases sent up for trial, there are still 99 pending trial ; and of the remainder 363
have resulted in convictions. Out of the 168 cases recommended for departmental
action, 18 had been acquitted and 125 hed been punished departmentally. It still
has under investigation 68 cases. The amount of money involved in cases which
it has investigated hitherto is some 20 crores of rupees. It has resulted, as 1 have
indicated, in the punishment cicher by courts of law or departmentally, of 686
persons, of whom, 1 am sorry to say, 30 were gazetted officers and 16 were
commissioned officers of the armed forces.  Honourable Members may be interested
to know the strength of the force. The present strength is about 270—rather
less than 270 — of whom 64 are officers.

I think those figures, Sir, justify me in saying that this establishmwent is a valu-
able piece of machinery and that it is expedient to continue it. The Housc will
remember that the conditions which encourage corruption do not ccase when war
comes to an end. There.are large numbers of contracts to be terminated ; for a
very considerable time there will be shortages of food and consumer goods and also
possibly of capital goods, and in the enforcement of controls for the procurement
and distribution of these necessary articles, there is a very great scope for corruption
on all hands. Finally, I say with great regret that there is no doubt that standards,
if I may so put it, of public and service morality have suffered during the war, and
there is no doubt that when corruption gets a lodgment in a country or in service,
it is very difficult to eradicate, On all grounds therefore I am confident that the House
will agree with me that there isample justification for continuing this force which,
as I have tried to show, has already considerable achievements to its credit.

Finally, Sir, there is one point which I should like to mention and that is that
before the continuance of the Special Police Establishment was decided upon the
Government of the day consulted the Standing Committee of the Legislature, on
which this House is represent: d, and the genral opinion they expressed towards the
‘end of March was that it was desirable to continue it. In putting this Bill before
you, therefore, Sir, I am supported by the recommendations to the Honourable
Member of that time of the Standing Committee of the Legislature. I do not wish
to say anything more at this stage.

Sir, I move.
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Tur HovouraBLe Panprir HIRDAY NATH KUNZRU (United Provinces
Northern : Non-Muhammadan) : I was very surprised to learn from the Home
Becretary that the Province of Sind had refused to allow the special police force,
which has been established to investigate certain offences concerging Departments
of the Central Government to exercise the jowers to be conferred’on it in that Pro-
vince. If they had allowed this police to investigate the offences with which the Bill
before us is concerned it would not have meant any diminution of provincial autono-
my. It is obvious that the Bill which we are now considering is not designed to in-
vade provincial autonomy and increase the powers of the (%ﬁﬁal Government at
the expeénse of the Provinces. The matters with which the Bill deals are of a very
special character and experience during the last six or seven years has shown that the
ordinary police is unable to investigate them efficiently. A special police force is
needed if the offenders are to be brought to book and corruption is to be brought
under control. It is a matter, therefore, of great importance that the Government of
Sind should be prevailed upon to allow the special police force to exercise its powers
in the Province of Sind. I think that the Central Government may well in the
interests of honest and efficient administration press the Sind (iovernment to fall
in line with the other provinces and allow this Act to be operative within the Pro-
vince of Sind. I think that to keep quiet in a matter of this kind would be to allow
provincial autonomy to run riot. Nobody wants to control the ordinary administra-
tion of Sind or of any other province, but in spocial matters like this, which, tliough
they directly concern the Government of India, have a far-reaching influence on all
provincial departments, to refuse to allow the agents of the Government of Lndia to
investigate certain crimes with a view to bringing the offenders to book is really to
hamper the efficient administration of departments and impede the course of justice.
1 hope, therefore, that the Central Government in gencral andthe Governor-Genera
in particular will so use their powers as to persuade the Sind Government to change
its opinion and allow the special police force to operate throughout Sind.

But for the fact that the Sind Government has refused to allow the police, for
whose constitution we are providing, to work within Sind, I would not have taken
part in this debate. But having done so, might I refer to another point which is of
some public interest ¥ T would like to know whether the police force that has been
brought into existence and which is to be continued by means of this Bill is composed
of men drawn from one province only, or whether it is recruited from all provinces ?
Delhi is under the Central Government, and-I think it is right that in a province like
this the police should be drawn from all parts of India, just as the members of the
various Central Departments are. Many of those who have any knowledge of police
administration in this province have, so far as I know, expressed the opinion that
it would be an advantage to the province if the ordinary police force of this province
were not drawn entirely from the Punjab. The experience and outlgok of the mem-
bersS of the police forces in the other provinces would certainly not be less useful to
Delhi than the experience and outlook of the Punjab police force. Perhaps the out-
look of the men drawn from other parts of the country will be such as to broaden the
horizon not merely of subordinate personnel but also of the police officers here. The
matter, though it may seem to be a small one to the Home Secretary, seems to me to
be rather important. We always wanted that The police force here, as everywhere
else, should regard itself as the servant of the people. It has done so in no province
hitherto, but if I may say so without casting any undeserved aspersion on the Punjab
or on Delhi, that the police force in these provinces has had a special reputation for
what might be called zabardasti. 1 hope, therefore, that if the special police force
with which the Bill before us deals has been drawn from only one province, the
Central Government will take this opportunity of leavening it with at least u small
number of men drawn from other provinces whose experience and methods might
be more in consonance with the times in which we are living.

*Tre HoNouraBLE SIR SOBHA SINGH (Nominated Non-Official): Sir, I rise to

give my full support to this Bill. The way in which this small police force has
worked during the short time that it has been in existence goes to the credit of the

* Not corrected by the Honourable Member.
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band of workers who have helped the public service and the people by rendering great
services to the coyntry. I hope that this small police force, the foundation of which
was laid by the Dufence of India Rules some time ago and is being laid by legislation
today, will become the Bcotland Yard of India. I request the Government that in
recruiting this force they should keep in view certain educational qualifications.

Tar HonouraBLE Panporr HIRDAY NATH KUNZRU : Certainly.

Tae Honxouvrasre Stk SOBHA' SINGH : They should prescribe educational
ualifications even for the lowest member of the staff as well as for the higher ranks.
Ithough officers are promoted through the system of the selection grade, their

record should further be scrutinised either by the Federal Public Service Commission
or by the Home Department themselves, 8o that the object for which this force
is created is really achieved in the interests of the Government and the public.

Within the short time that this force has been in existence, I think this small
band of workers have done wonderfully well. They have saved the public and the
Government orores of rupees.

Tae HoNoURABLE Stk DAVID DEVADOSS (Nominated Non-Official) : Sir,
I welcome this measure. Owing to the war, corruption has become the order of the
day. In every department corruption prevails. The result is that people are
suffering greatly. It is very diﬁicu{)t to put down corruption. The law is such that
the man who gives the bribe and the man who receives it are both guilty, and the
result is that nobody is willing to come forward and say, ‘“ I was asked to give a
bribe’’ and so on. I should say that the man who gives the bribe is more guilty than the
man who.receives it, because that is the man who tempts. Well, so long as the law
is such, it is very difficult to put down corruption, and this move on the part of
the Government of India is very laudable and I welcome it.

I would only ask the Honourable the Home Secretary a few questions. He
said the amount which came out of the investigation amounted toabout Rs. 23
crores. May I know how many crores of rupees were really recovered by the Go-
vernment from the people who received bribes or who cheated the Government ?
Another question is, how much does this police force cost ? You must have some
idea of the cost of this, because, if it is really a useful and beneficial force for stopping
corruption, we should like to have it continued. The third point is this. I was
not quite olear whether the offences which this police force will investigate relate
only to the officers of the Central Government or also to officers of the Provincial
Governments. T do not think the Honourable the Home Secretary has made that
clear. Probably I have not studied the matter clearly. But to me it appears that
this special force should be empowered not only to investigate offences connedted
with the officers of the Central Government who are working in the various Pro-
vinces but also officers of the Provincial Governments. In that case this force would
dlt: more good to the.country. With these words, I have much pleasure in supporting
the motion.

*THE HonouraBLE MRr. S. K. ROY CHOWDHURY (West Bengal : Non-
Muhammadan) ; Sir, 1 welcome this measure. I want to know from the Honourable
the Home Secretary whether it is a fact that in some cases where reports have been
made by the police force against certain individuals, steps have not been taken against
those individuals through the influence of some Provincial Governments. I want
to know whether that is a fact or not.

*Tae HoNoUraBLE Mr. V. V. KALIKAR : (Central Provinces: General) :
Sir, I give my full support to this Bill. .A straight question was asked by my Honour-
able friend Pandit Kunzru of the Home Secretary as to the reasons why the Sind
Government refused to take part in this matter. My Honourable friend Mr. Porter
has not replied to that question. Is it the case of the Sind Government tha corrup-
tion should go on undetected there ? Why should they refuse to allow thi*orce to
investigate the offences committed in that province ? I therefore want to know,

* Not: corrected by the Honourable Member.
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and I think the House is entitled to know, the reason why the Sind Government re-
fused to accept investigation by the police force of the Central Government.

Tee HoNourasLe Sk DAVID DEVADOSS : All the officers’there are saints.
- Tas HoNovraBLE MR. M. THIRUMALA ROW : Including the Ministry.

*Tae HoNoURABLE MR. V. V. KALIKAR : The next point that occurs to my
mind is this. My Honourable friend the Home Secretary has said about provincial
autonomy. Nobody here in this House will say -that the Central Government
shoald make inroads on provincial autonomy. But the question is whether the
Central Government should not issue directions to the Provincial Governments so far
a8 these matters are concerned. If I remember aright, Sir, during the Bengal
famine, the Central Government brought pressure on the Provincial Government to
aot according to the views of the Central Government. Why should not the Central
Government even now bring pressure on the Sind Government to act according to
their advice ? Why should they not be asked to follow the directions issued by
the Central Government ? Under section 12 of the Constitution Aot the Viceroy
has got wide powers. If the section is properly interpreted, according to me the
Viceroy can ask-the Governor of the Province to bring the Provincial Government to
the view of the Central Government. If the Viceroy takes interest in this matter I
think the Sind Government will not be in a position to resist the direction of the
Central Government. If the Central Government have not got powers they should
bring pressure on the Viceroy to exercise his powers under section 12 of the
Constitution Act. In order to have uniformity in all these provinces no exception
should be made so far as Sind is concerned. I therefore want to know, Sir, the
reasons why the Sind Government refused to act according to the instructions of the
Central Government and whether the Central Government would bring pressure
ghrough the Viceroy on the Sind Government to act up to their directinns,

THE HoNoUrABLE SiR N. GOPALASWAMI AYYANGAR (Madras: Non-
Muhammadan) : May I, Sir, say a word in oxplanation of the action which appar-
ently Government have taken in bringing torward the Bill in the terms they have
dono? I have jus: been looking into the provisions of the Governmont of India Act.
Thy have had to do it in & very roundabout way. Ordinarily, Polioc is a provineial
sphore. But thero «san entry m the list of Federal subjeots which enables tho Contral
Legislature to extend the powers of the Police in any particular provinoe to any other
province. But the excrcise of pow.18 80 extend:d under that partioular item ocould
not be made exo pt with the consent of the Provincial Government. As the Bill
stands it applies (o Sind as much as to any other province. The Bill extends to the
whole of British India. I think that one sentenoe in the Statement of Objoots and
Reasans hes raiscd oll this ocontroversy. Government havo pointed out that while
all other Provincial Govirnments have oonsentcd to the exerocise of those oxtonded
powers, Sind has not so far donc so. Even if we are to pass the Bill as it is into law,
there is nothing whieh prevents th» powers being extended to Sind; only the
exerocise o1 those powers cannot be made in that Provine~ without the oonsert of the
Government of that Provinoe. That, I belicve, is tho Government of India’s
diffioulty, and ¢xplains why they have taken this roundabout course of oreating a
police foroe under the Provinoiel list of subjects in a contrally administered area
liko the Delhi Provinoe end extending the powers of that polioe force under an entry
in the Federel list of subj-ots 1o other provinoes in British India. But so long as
that entry in the Federel list is wordcd as it is, it is neo ssery that we should get the
oonsent of the Provinciel Government for the excrcise of tho powor. Whether tho
Vioeroy could put pressurc on the Sind Governmeont to egroo is more than I can say.
I am afraid, as the lists stand, Government havo takon the only possiblo position they
oan under the Constitution Act.

Tae HoNouraBLE THE PRESIDENT : I would like you very kindly to throw
some light on“one point which was made out in your specch. I did not liko to dis-
turb you at that time as you said you wanted to go on with your speech. You have
said that out of a number of cases which woro suspoctod, rome wero put up for tria)
and some were departmentally inquirod into. Will you kirdly lot us know why this
discrimination was made ?

*No_ ooreoted by the Honourable Member
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TeE HonoUurABLE MR. A. E. PORTER : Sir, at the outset I should like to
express my appreciation of the measure of support which has been voiced for this
proposal. I thik I am right in saying that the House is unanimous in the opinjon
that the Spenial Police Force establishment should continue. I should like in my
reply to the dobato to deal first with quostions concorning the ¢xisting police establish-
ment. I am happy to be able to assure the Honourable the Leader of the Opposition
that there is no intention of confining reoruitment to.this force to one particular
province. I regret that I cannot give him the actual territorial origin of the members
now constituting the force, but I can assure him that we have no intention whatever
of rejecting any suitable officer whom we can obtain from a Provinge for this purpose.
In faat, Sir, our difficulty is, if I may say so, exactly the opposite. It is not a question
of the net we are throwing not being wide enough ; the difficulty is that the fish are
not prepared to tome into the net : and far from the Punjab establishing a monopoly
of appointments in this police force, my headache at the moment is whether I shall
be able to retain such officers from the Punjub 23 we have already got, because the
Punjab Government, in acceding to our request to coneur in this legislation, entered a
warning that we must not expeot to get police officers from them.

The question which was raised by the Honourable Sir Sobha Singh is one which
has not in fact come up—the establishment of a ocentral investigation agenoy.
It is an organisation which might, I think, very easily grow out of this force ; but
it is not a subject which has come up for consideration and decision at present.

So far as the methods of selection in obtaining officers are concerned, there again,
as I have indicated, we have no officers of our own and an officer is virtually not of
very much usc to us unless he is trained and experienced. That naturally means
that we have to go to the Provinces for our officers and we are therefore required to
depend upon their concurrence-and acquiescenoe in letting us have their officers. But
I have no reason to believe that any offic r who would be offered by a Province and
accepted by us would fail in the qualifications which the Honourable Member thinks
are necessary.

I am not able to give my Honourable friend Mr. Roy Chowdhury an answer to
his question. I do not know of any case in which prosecution or other proceedings
had been suggested by the special police establishment and obstructed or frustrated
by the intervontion of a Provincial Government. If he is in possession of any in-
formation to that effect, I should be very glad to look inte the question and see what
the faots are. You will romember, Sir, that th. Home Department has taken on the
responsibility for this foree only from the beginning of October.

Turning row, Sir, to the question of Sind, I said when the Honourable the
Leader of the Opposition raised the point in my first speech that I would prefer to
deal with it later. Sind was 6ne of three Provinces which had at first declined to
permit this forco to operate in its arca.

Tar HoNourRaBLE MR. V. V. KALIKAR : Which werc the other two Pro-
vinoes ¢

Tae HoNouraBLE MR. A. E. PORTER: The other two Provinces were Bom™
bay and the Central Provinces. The reasons which they gave, Sir, were the same-
They thought that offences of the type contemplated could equally well be investi-
gated by their own police and of course that is the normal provision. If an investi-
gation epills over into another Province, you can do one of two things. Either you
can hand it over to the other Province for investigation, so far as that Provinoe is
concerned, by its own provinoial police or you can get that Province to agree to your
Provinoe investigating it. The Sind Government was one which preforred handing
over to their own police so far as the investigation took investigating officers into
Sind. The other two Provinces have yielded to our blandishments and we are not
without kope that the Sind Government will aleo yield subsequently.

But any suggestion of endeavouring to ccerce the Sind Government would, I
suggest, at thirstage be ocut of ccnsideration. I donot wish to pursue the
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constitutional question any further except to remind the Honourable Mr. Kalikar that
gection 12 upon which he relies is not in force. Section 12 of the Aot is a part of that
Chapter of the Government of India Act which will come into effegt only when or if
the Federation is established. Federation has not been establishéd and seetion 12
therefore does not operate. On. this particular point I do not wish to elaborate upon
the explanation given by my Honourable friend Sir Gopalaswami Ayyangar. * Po-
lioe ”’, a8 he has indicated, is a subject falling within the exclusively Provinoial List
and the only provision by which police functions can be extended from one Provinoe
to another by the Central Government is one in these terms. It oocours in item 39 of
List I whioh says : :

** Extension of the powers and jurisdiction of members of a police force belonging to any
part of British India to any area in another Governor’s Province or Chief Commissioner’s Pro-
vince but not so as to enable the police of one part to exercise powers and jurisdiction elsewhere

withol:’t’ the consent of the Government of the Province or the Chief Commissioner as the case
may be” ;

and as my Honourable friend Sir Gopalaswami Ayyangar lucidly explained that is the
reason why we have been driven to the somewhat tortuous device embodied in this
Bill. I may say, Sir, that the question of bringing pressure to bear upon the Sind
Government need not arise unless we actually find that investigation into matters
with which the special polioe establishment is ooncerned is actually being frustrated
or obstructed by the fact that we have not got the power to operate in that Province.
If or when such an occasion arose, at the risk of being acoused of making a statement
on a hypothetical issue, I should say that it would be most likely that the Government
of India would use such powers of persuasion or pressure as are available to them in
order to remove the difficulty which we should then feel. I hope, Sir, that this dis-
poses of the question of Sind.

Now, Sir, I think perhaps I need not pursue Mr. Kalikar into his observations
about directives to the Provinoes. There is one fundamental and conclusive con-
sideration in respeot, for instance, of anything which was dono by the Government
of India before the 30tb September of this year or beforogt any rate the 31st March
and that is that during vhe time when the Proclamation under seotion 102 was in foroe
by which the peace and tranquillity of India was declarod to be threatcned by war,
if there were in fact directions issued to Bengal during the time of famine or to other
Proviroe, the authority for those directions can be sought in section 126A of the
Constitution Act which applies only where there is a Proolamation declaring that
peaoe, tranquillity or safety is threatened by war. I think this is a matter which is
rather beside the point in dealing with this partioular measure : but my Honourable
friend Mr. Kalikar mentioned it and I think perhaps it is only tair to him that I should
put my point of view to him in debate.

The Honourable Sir David Devadoss raised two or three questions. So far as
the third and last is concerned, it is a faot that this measure conocerns only matters
whioh affeet the departments of the Central Government. That is clearly stated in
clanse 3 which says : ‘

‘“ The Central Government may...............8pecify the offences or classes of offences com-

mitted in connection with matters concerning Departments of the Central Government which
are to be investigated by the Delhi S8pecial Police Establishment .

Of course, the question of extending it to the Provinces does not really arise in
view of the fact that the investigation of offences and go on is a matter which is in
theL exollueive provincial list and it can only be extended if it is covered by entry 39
in List I.

As to the other point, Sir, the cost of the force, it is a point which I think, if
I may say so, is very relevant. The force has cost us in round figures in 1941-42,
Rs. 2 lakhs ;in 1942-43, Rs. 2°2 lakhs ; in 1943--44,Rs. 4°5, lakhs ; in 1944-45, Rs.
6-5 lakhs and in 1945-46, Rs. 8:5 lakhs. During the current year, the Budget
provision is just over Rs. 10 lakhs. Now that is not a large sum to pay for an effort
to clean up the administration and to establish or re-establish honesty and integrity
in the conduct of business financially affecting the Central Government. The amount
which hitherto has been imposed in fines gn conviction totals Rs. 10+15 lakhs.
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Finally, Sir, there is one point in which you Sir, were particularly interested.
I believe I have covered all the other points. I have explained why Sind has stood
out and what the position is in that respect. It is not & question of giving Sind a
preferential treatment ; it is just that Sind is not prepared, like all other Provinces
to give us a preferential treatment.

TaE? HoNoURABLE THE PRESIDENT : The motion is :— .

‘ That the Bill to make provision for the constitution of a speoial police force for the Chins .
Commissioner’s Province of Delhi for'the investigation of certain offences sommitted in con-
nection with matters concerning Departments of the Centtal Government, for the superintendence
and administration of the said force and for the extension to other areas in British India of tl?o
powers and jurisdiction of members of the said force, in regard to the investigation of the said
offences, as passed by the Legislative Assembly, be taken into consideration .

The question is that the motion be adopted.

The motion was adopted.

Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the Bill.

Clauses 5, 6 and 7 were added to the Bill.

Clause 1 was added to the Bill.

Title and Preamble were added to the Bill.

TeE HoNoURABLE MR. A. E. PORTER : Sir, I move :—

* That the Bill as passed by the Leg'sl. t:ve Assembly be passed ™.
The Motion was adopted.

S‘*‘ATEM_ENT OF BUSINESS.
THE HoNoURABLE THE PRESIDENT : Before I adjourn the House to Monday

next I should like to know if the Leader of the House could throw some light on the
course of business next week.

Tee HoNourRABLE M&. A. R. NISHTAR (Lcader of the House) : Sir, so far as
my information goes I understand that the last date fixed for business in the Legisla-
tive Assembly is the 18th when it is expected thot s:rne Bills will be forthcoming.
Those Bills will be here on the 19th and shall be placed on the table of the House the
same day. The only question is whether we shall be able te dispose of them on the -
19th or not. If we can dispose of them on the 19th then probably we shall be able to
finish on the 19th, otherwise the House may have to moet on the 20th, but 1 am not
sure of that at present because it entirely depends upon the business conducted by

_the Lower House.

THE HonoUuRABLE Sik DAVID DEVADOSS (Numinated Non-official) :  With
your permission, may I suggest that the Bills which may be passod on Monday may
be placed on the table on Tuesday ? We meet on Wednosday and these Bills may be
taken up on that day. ’

THE HoNOURABLE MR. A. R. NISHTAR : If they can be passed in time. They
may not be passed in timo to be laid on the table.

THE HoNoURABLE SrR DAVID DEVADOSS : 1f they are pussed very late
say at 5 o’clock, then it will be difficult. I am not suggesting, nor am I anxious that
we should sit on the Z0th, but.................. ' '

TaE HoNoUurRABLE THE PRESIDENT : I understand that some Resolutions
which were postponed the other day have got to bo disposed of after the official
business is done.

TaEE HoNoURABLE Sir DAVID DEVADOSS :  Any Bill passed on Monday can
be placed on the table on Tuesday and if there are any Rosolutions they can also be
taken up on the 20th. That will be more convenient.

THE HoNoUrABLE THE PRESIDENT : But the Honour:ble Members may re-
quire_time to consider those Bills.

TaEE HoNOoURABLE Paxbir HIRDAY NATH KUNZRU (United Provinces
Northern: Non-Muhammadan) : As President you have got the power to suspend
the rules. I think we are all willing. ~
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THeE HoNouRABLE Sik DAVID DEVADOSS : If the Bills are passed on Tues-
day they can be taken up on Wednesday but I thought they could be passed on
Monday and we could discuss them on, Wednesday. That will give 24 hours to
member:: of this House. You can now consult the members.

THp: HoNoURABLE PANDIT HIRDAY NATH KUNZRU : You cannot consult
vhem uniless you lrave the Bills before us. 1 would like to ask my Honourable friend
whether he proposes to give time for the discussion of the Hindu Marriage Bill
about w.iich some of us have already spoken to him. I thought when we spoke to
him that he was quite agreeable to give us time for the discussion of the Bill and 1
hope that in allotting time for the tuture business of the House he will not forget
this Bill.

Tae HoNouraBLE MR. A. R. NISHTAR : Well, Sir, it was suggested to me
that I should find some, time for that Bill but there are certain difficulties in the way
of it because 1 am told that on the last nonsofficial day a Resolution was moved and
that the Honourable the mover of that Resolution pro bably would like to continue
with that non-official business also before this non-o. Bill is taken up. So if 1
have an assurance on this point that no other non-offi business is coming then
with a view to accommodate them if time is available, 1 shall be quite prepared to
givo some time for this particular Bill.

Tue HoNoUrRABLE Sik SOBHA SINGH : (Nominated Non-official) : I will
withdraw my Resolution.

THE HoNOURABLE Mk. A. R. NISHTAR : Well, on the last day we shall try
to find out some time for that.

THE HoNourABLE Panpit HIRDAY NATH KUNZRU : 1s it not possible
to give us some time on the next day when the Council meets for a discussion ot that
Bill ¢

THE HoNoURABLE THE PRESIDENT : That is 'what 1 suggest : that on
Monday it should be taken up as the first item.

THE HoNoUurABLE Panprr HIRDAY NATH KUNZRU : 1 think it will be
convenient to all of us and particularly to me.

THE HoNOURABLE SiR DAVID DEVADOSS : 1i we all meet on Monday and
Tuesday that will be better.

THE HoNoURABLE MR. S. K. ROY CHOWDHURY (West Bengal : Non-Muham-
madan): The Bills which have already been passed by vhe Assembly and laid on the
table may be taken up on the 19th as well as the Hindu Marriage Bill, and the Bills
passed by the Assembly on the 18th may be laid on the table on the 19th and taken
up on the 20th ;so that we meet on the 19th and the 20th and dispose of the
business.

TeE HonouraBLE THE PRESIDENT : Every one has a different proposal to
make. The best thing is to leave the matter to the discretion of the Leader of the
House.

THE HoNoUuRABLE PaxpiT HIRDAY NATH KUNZRU : But 1 hope he will
allow us to discuss the Hindu Marriage Bill on the next day on which the Council
meets, whether it be the 18th or the 19th.

THE HoNoURABLE MRs. RADHA BAI SUBBARAYAN (Madras: Non Mu-
bammadan) : I would like to submit. that the Hindu Marriage Bill is a very short
and simple one. I do not think it will take much time. If the Leader of the House
and you would kindly allow it to be considered on Monday, I think it would help all
the members of this House.

THE HoNoURABLE THE PRESIDENT : That is what 1 suggested.

THE HoNouraBLE Mg. A. R. NISHTAR : I suggest a via media, and 1t is this,
that instead of meeting on the 18th, we mept on the 19th. We have three Bills
which have already been passed by the other House and which are to be considered
by this House. They have been laid on the table of the House to day. Wae first
of all discuss and dispose of the official Bills, and in the time left, we take up the non-
official Bill. Those Bills which are passed by the other House on the 18th will be
placed on the table of this House oo the 19th. So far as the three official Billy which
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will be on the agends on the 19th for disposal are concerned, I do not think they will
take much time.. We have to meet on the 19th in any case, because Honourable
Members will Wallt some time to study the Bills atter they are laid on the table. So
we have to moeet on the 19th for this purpose. Why not meet on the 19th, instead of
on the 18th ¢ We will arrange ior the laying of those Bills which are passed by the
other House on the 18th on the table of this House on the 19th, and also tor the dis-
posal ot those Bills which have already been placed on the table, and also ior the dis-
posal of the Sagotrs Marriage Bill. The Bills which are laid on the table on the 19th
will be taken up on the 20th for disposal. 1 think that would be the best arrange-
ment.

STANDING COMMITTEE FOR THE COMMERCE DEPARTMENT.

THE HONOURABLE THE PRESIDENT : With reference to the announcement
made by me on the 12th November, 1946, regarding nominations to certain
Committees, 1 have to unce that the tollowing Honourabie Member has been
nominated 1or vlection to ¢ on the Standing Committee to advise on subjects with
which the Commerce Department is concerried— -

The Honourable Hajee Syed Mohamed Hussain.

There is.one candidate for one seat and 1 declare him duly elocted.

STANDING COMMITTEE ON PILGRIMAGE TO THE HEJAZ.

Tue HonourasLE THE PRESIDLNT : The iollowing Honoursble Member

has been nominated lor clection to serve on the Standing Committes on Pilgrimuge to
the Hejaz—

The Honourable Mr. Keramat Ali.
As there is one candidate for one seat 1 declare him duly elected.

DEFENCE CONSULTATIVE COMMITTEE.

Tue HoNourasLE THE PRESIDENT : The following Honourable Members
have been nominated 1or election to the Defence Consultarive Committes—

1. The Honourable Brigadier Sir S. Hissam-ud-din.

2. The Honourable Mr. Khurshid Ali Khan.

3. The Honourable Liout. Colonel Sir Bute Singh.

4. The Honourable Mr. Hossain Imam.

5. The Honourable Pandit Hirday Nath Kunzru.

6. The Honourable Mr. V. V. Kalikar.

7. 'The Honourable Flight-Lt. Rup Chand.

~There are 7 candidates for six seats and an election will be necessary. The dat®
of election will be announced later.

The Council then adjourned till 11 A.M. on Tuesday, the 19th November, 1946.





